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ff:?,j‘ag,"“i’“ &k el Ry, 501 e W “‘i, ‘Mr M.Chanda for ‘the applican.k:s arjd Mr
:' - ;;}?:sg;dN\;mé I % . *A » ‘ G.Sarma.learned ‘Addl.C.G.S.d for the )
$uat ed . él @; N , t\ reSpondents are presem?%f»}, Sar?dxr moves
. O b 41 this application. ey ,." wa
3, Issue notice before admiss ion. 3
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13-2996"' - Mr.J.Lc'arkar for the applicantse
- | Mr.G45arma, Addl.c.G.S.C. for the Resyeon-
. * .- | dentse Mr.R. aran, Scientific Officer-SE |
b o o - | Deptt.. of Atomic Energy, Shillong-11 |
{ : S ' presento ; : o B %
‘ . . N 107 appﬁicants including wn:kers‘ ‘
é . | lUnion have made a common cause in this :
Single Application. Leave granted under - ,
Rule 4(5) (a» (b) of the C.A.T. procedure

I Rules 1987. - e
o Mr.Saran States>that the Respondents '
have been considering regularisation and Ny
‘about 15 persons have already beensregula- ‘
‘rised and others will be consideréd as and
when vacancy will be avgilable. . He also é
states that there is no intention.to termiaj
nate the service but 1f service of; any
applicant is required to be terminated for
, some re3ason. than one months' Notlce will l
L aigiit - "', | be given. The learned -counsel for‘the i
R V R ' : parties state that the minimum of pay scale
i | o 1s being paid. We really see né gr ance .|
to survive in this'O.A. It 1is ne&d g/
add that any of the applicants . 1£ serv 1

I_2

with termination notice, he wouid ba at

— L | "~ | liberty to challenge the notice. We are

' i therefore disinclined to admit the appli~ -|

_ 3 " cation. Mr.J.L.Sarkar however submits that l
l‘\"‘f'i"as the applicants are apprehending termine;

. et B | tion of service the applicants would desi
LR -l o the respondents to set out the gomplete
' ' picture in the Written Statement and in
that sense matter needs consideration.
O.Ae is admitted. Issue nétice to
the respondents. 8 weeks for Written St#&”
ment. In view of'the statement made on
behalf of respondents by Mre.Saran, no
interim order is passedo Interim order

Nf\, dated 1-2-96 stands exhausteds In the
\\\\ " event of any of the applicants is servd
,‘..\\\‘ with notice of termination, the salild @Pld

cant will be at liberty to apply for.ni‘E
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o, et
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v ! L e qagage Learned counsel Mr.M«Chag, for
+ the applicant. AddleC.G.S.Ce Mrg,darma
for the respondents. ‘ |

HE.Chafida’ submits Pej6indét \ng |
copy thereof served on dearned Addl

ny\PMa mds -\ ¥ 5. <> CeGoSeCo Mr.Go arma.
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5=9~96 Learned counsel Mr.li.“handa for *}

Lﬂkﬁ the applicant. Learned AAdl«C.G.S.C. ilr.G. i
. Sarma for the respondents. |

List for hearing on 4-10-96.
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/7 the applicant. List for hecavinc n
. . _ |
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e - . 6.2,97 Let this case be listed for hearing on .
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) 13-2-96 interim order. Adjourned to 30~4~96,
\« - ! .
: :/\‘ftlx‘w ¢ 'gf’l’v"*‘D Ve A ' M
; > T ;t - e Member Vice=Chajrman
LIRS IV (/e H-5 _
\\}/)f' » . » . . . s !
[ A\l n . B 30.4.96 Learned Mdl.C.Gus.c MI.’ Gnsam i
e ’ P ) 1 im present for the respondents, Writt%
. ' 7 C:> & statement has been submitted. Case reaj
D i . for hearing.
| 3%<Q5 ' List for hearing on 10.6.96,
\
’ . -
9- L/‘ - [t ' @ {
;‘((g ﬁékvirn%lb“*jbg o Member
bl O
. on o3 of PRI pg |
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| Neo - 2 10.6.96 Learned counsel Mr. M.Chanda for the |
q _ /&y applicants. I
" . J
[ . %( : Mc. G.Sarma, Addl. C.G.S.C. for the |
g .f::;;,hji___z_— | respondents. _ “ o j
S iery R
T Written statement have been submitted.N\Cyse |
J , ) {',‘_‘" -t ready for hearing. .
j ‘ _ / ‘ 3 Z ; }

List onl0.7.96 for hearing. :
|

. | W o |
s, ]

Member (J) Member (A)
i trd \
\ 10.7.96 ' Mre G.Sarma, Addl. C.G.S.0 for |
'- the respondents.
List for hearing on 7.8.¢
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- - , ] .6.3.97;  On the ° prayer of Mr. G.Sarma,

B o T Add1.C.G.5.C.  appearing on béhalf of the

respondents hearlng ad]ourned to 12, 3 1997
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e 12.3.97 _,4;‘ We have heard Mr J. L Carbar, learn'e’&\r"l
’ N A
- . tf‘le applicant at Some 1éngthy, Mr a Sarket

féxamme certain- aspects of the tnatter and |
~.prays for a short adjournment A i
List it-on 19.3.97 for further ‘hearing. @
- Member - *™ _ Vice-Chairman
nkm w. .
o .
\ 19.3.97 : On the ‘redues.t of Mr M. Chanda, learned
. - ' . counsel for the applicant, let th1s case be listed for
' o Naeba— * hearing on [1.4.97. .
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11.4.97 Mr M. Chanda, learncd counsel for the
; applicant and Mr G. Sa-mra, learned Addl. C.C.S.C.
} RO G-y submit that the wmatter relute: to Meghalaya and
. : it will be convenient if :t s taker up at Shillong,
f} /{w&(o‘fa ts 32c “‘37' Therefore, the case wil je taken up at Shillong,
Léﬂ e e )" The date of hearing will be notif ed later.
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case is ready for hearing,
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26.6.98 Mr M.Chanda,learned counsel for
the applicant prays for a short adjourrvs \
ment. Mr G.Sarma,learned Addl.C.G.S.C ;
has no objection. Prayer allowed.
1,18t on 3.7.98 for hearinq.
Member vice cmfﬁ@
pg
snYe
3.7.98 on the prayer of Mr G. Sarma.
learned Addl. C.G.S.C., the case
adjourned for two weeks. Mr J.L. Sarkar,
learned counsel for the applicant has no
ob]ectlon. List it on 21.7.98.
Member Vice-Chairman
nkm
|
21.7.98i Oon the prayer of Mr J.L. Sarkar,
learned counsel for the applicant, this
case is adjourned till 28.7.98.
Member Vice-Chairman
nkm
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Notes of the Registry Date Order of the Tribunal %
Cn the prayer of i

UWChanua, learne s

counsel for the applicant the case is
ad journed to 17.8.98.

b

Member

On
learned

the prayer
C.G.S‘C.

List on 31.8.98.

Member

of Mr.
this
adjourned till 31.8.98.
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Vice

On the prayer of mMr G.Sarma, learned

Addl.c.G.s

-C the case is adjourned to

14.9.1998 for taking instructions.

Méé%éE’

X0

Vice-Chairman

Mr. G.Sarma, learned Addl. C.G.S.C.
submits that an attempt shall be made
to settle the matter and prays for
ad journment . Prayer allowec..

List on 2.11.1998 for hearing.

bt —

Division Bench is not avellable.
List on 25.11.98 for hearing.

Msé%r/

C%m/
- an

Vice
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. Date Order of. the Tribunal-

\ .

Hon'ble Mr Justice D.N. Baruah
Vice-Chairman ‘ ‘

»
Hon'ble Mr G.L. Sanglyine,
Administrative Member }

.\Faj[,ﬁ\w
‘%79‘”A zfxfg On the prayer of Mr J.L. Sarkar,
' learned counsel for the applicant the
case is adjourned till 1.12.98.

e a /

25.11.9% Present:

Member Vice-Chalrman
nkm )
o i
2]
1.12.98 Heard counsel for the parties. I
Hearing concluded. Judgement reserved. E
é/\ % i
Member | Vice-Cha
trd | i
) 5=1=99 Judgnlem“'and:‘!ordér pronoGncdlin {
2—2“/ ' ?? lopen Courts .Kept in gseparate sheetse. '
|

Application is disposed of in terms of

C/o?aﬂ; ¢9. e W
Ao belh W : the order. No order as to costs.
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0.A.No. 17 of 1996

- i . 5=-1-1999.
DAITE OF DELCISIONooa"coeoa-oooo.on

North Edastern Region Atomic.

LiMineral vorkers Union & Ors. . (PETITIONER(S)
Mr.J.L.Sarkar
Mr'“f?b?“??.. e " ADVOCATE FOR THE
e T T e e PETITIONLR(S)
VERSUS

Union of India & Ors.

TTASSITOMN AL ANATML IO WA A AT S AU N 2 MR IATn D WAR . e .S Sew s ter e L ek T

RESPONDANT(S)

MreGeSarma, Addl.CeGeS.C. ADVOCATE FOR THE
' RESPONDENTS »

£ri2 mun . MReJUSTICE D.N.BARUAH,VICE-CHAIRMAN
THE HON'BLE MReG.L.SANGLYINE,ADMINISTRATIVE MEMBER
l. Whether Reporters of local papers may be allowed to
see the Judgment 7?
2. To be referrcd to the Reporter or not 2 - - T e

3. Whether their Lbrdships wish to see the fair copy
Of. the. judgment ? .« : S

4, whether the Judgment is to be circulated to the ether
Benches ? ‘

Judgment delivered by Hon'ble 'iGaL;SANGLYI
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH o U}

~ original Application No.17 of 1996

Date of Order: This the 5th Day of-Jaadary, 1999.

HON'BLE MR+JUSTICE D.N.BARUAH,VICE-CHAIRMAN
HON'BLE MR+GeLe+SANGLYINE,ADMINISTRATIVE MEMBER

1. ‘North Eastern Region Atomic
Mineral Workers' Union, & Ors.
Regd.No.79 dated 19-5-92,
Affiliated to Regional Co.Ordination
Committee, AsM.D.Complex,
P.O+s~Assam Rifles, :

Nongmynsong, .Shillong. oo «ee Applicant
Mr.J.LeSarkar '
By Advocgte MreMe. Chanda.

‘1. Union of India
- through the Secy.to the Govt.of India,
. Department &f Atomic Energy,

2¢ The Chairman,
Atomic Energy Commlssion,
Bombay.

3. - The Chief Administrative and ,
" Accounts Officer, Govt. of India,
‘Department of Atomic Energy,
Atomic Minerals Division, :
Hydrabad-G. _ cse  see Respondents.

By Advocate Mr.G Sarma. Addl CeGeSeCoe

e

" SANGLY INE ,ADMINISTRATIVE MEMBER :

This briginal Application has’been submitted by
the appiicant'No.l‘tp—gether with 106 Casual Workers
of the Regional Director, North Eéstern Region,
Atomic Minerals Division, Department of Atomic

Energy, Shillong. Permission to submit one single

application was granted by this Tribunal.

2. ! The Casual Workers, namely, the applicant

No.2 to appiicant No.107, aré WOrkiné under the

- respondents for a gax&&k considerably long period

starting from 1980 to 1991, as the case may be, and

were stationed in various places under the jurisdic-

tion of the Regional Director. According to the

contd /=



‘to be sereened or tested in terms of the recruitment rules

applicants they have worked for a 1ong_§eriod ic their
respective capacities and therefore it is clear that the
works performed by them are of permanent nature and that
the respondents need the workers on permanent basis. The
respondents have not however regularised thelr services

against regular posts. Therefore, they have submitted this

‘Original Applicatlon seeking regularisation of their

se:vices with all consequential service benefits including
monetary benefits. The regpondents submitted that a scheme
known as the Casual ﬁabourers(Grent of Temporary Status
and Regularisatlon) Scheme was introduced and came into
force with effect from 1-9-1993. since the scheme had
come into existence the services of the applicants will

have to be regulatédadnder the scheme. They state that the -

applicants were not engaged through Employmeht Exchange -

end; tberefore. they were not entitled to tﬁe benefits of
the scheme. However, even though the applicants are not
entitled to the benefits under the scheme, they were all
conferred temporary status 0n~huﬁanitarian grocnd keeping
in view the 1eng£h cf‘Casual services rendered by them.
Those,who.haVe been granted temporary. status, will have

-

or norms relevant to the post concerned if euch temporary

status holders offer themselves for consideration whenever

. they are called for.'The services of those who are found

£it will be regularised against Group 'D' vacancies. In

fact, the process has been going on. The applicants have

contested the submission of the respondents regarding

regularisation of their services. According to the

applicants, the respondents will not regularise the

contd/-
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services of the casual workers of the“North Eastern

Region but instead will bring and have brought employees

“from other regions to £ill up the vacancies occuring in

North Eastern'Region. They have furnished instances in .

support of this contention of theirs and, further, it

wa's submitted that such tests and interviews are a farce
because even for the post of Mali or Plumber tests or 1’

v
interviews were held in Hyderabad.

3e We have heard learned counsel of both sides. The
applicants are casual labourers. The aforesaid scheme
had since came into forceo With the coming into forde

of the Scheme the applicants became subJect to the -

: scheme. Regularisation of the services of. the applicants ,
'Wlll have therefore to be conSidered under the scheme.
It has been conceded by the respondents that the first
~step of granting temporary status had been taken by

“them and all the applicants ‘were’ granted temporary

statns. Further, pay at minimum of the pay scale had
also been granted to them with annual‘increments with
effect from 1—10—1993. It is hoped that other benefits

acrued to the temporary status holders under para 5

of the scheme will also be granted to the applicants.

The next steps is regularisation of their services. The ‘

"scheme provides :-

54. Temporary Status:

iv) Ssuch Casual ‘labourers who acquire Lo TTETY
temporary status will not however ,be ’
brought on to the permanent establishment
unless they are selected through regular
selection process for Group 'D' posts.

and, further it provides 'in para 8,1 thus @

wg, Procedure for filling up of Group ‘D! postS:i
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i) Two out of every three vacancies in Group'D' .
cadres in respective offices where the
casual labourers have been working would be
filled up as per -extant recruitment rules
and in accordance with the instructions issued
by Department of Personnel & Training from
amongst casual workers with temporary status.
However, regular Group D' staff rendered

surplus for any reason will have prior claim for -
_absorption against existing/future vacancies. =
. In case of illiterate casual labourers or
those who fail to fulfil the minimum qualifica-
tion prescribed for post, regularisation will
" be considered only against those posts in
respect of whic¢h literacy or lack of minimum
qualification will not be a requisite
qualification. They would be allowed age relaxa-
tion equivalent to the period for which they
have worked continuously as casual labdurer."
. \

The respondents have submitted that the process of
regularisation of the services of the temporary status

holders is going on. In view of the submiSsion of the

.respondents the contest of the applicantsagainst non-

regularisation of their services has lost force. The
\ . ‘ .

applicants will have‘to participate in'the selection

process for regularisation of. their services if and when

" they are called upon to do S0 in order to avail of the

benefits of regularisation provided in the schenme. The
moot point however is how long it will take the

applicants to realize the goal of regularisation of .

their services in view of the fact'that there are a large

number of temporary status holders and the peucity of

existing vacancies. The services of the appllcants were

‘utilised by the respondents for a long period of time,

This 1ndicates that the nature of works where they are

engaged in requires workers regularly. Moreover, the

respondents have since paid the applicants at regular

scales of pay Wlth effect from 1-10-1993. In the circum= :

stances the respondents can expedite the regularisation

RS
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oé'the servicesvof tne-casual?workers if withina
" reasonable time they_COnsider creation of relevant posts
_for:accommodating the casual'workers. We directdthe

respondents?to initiate such consideration Withini3'

nontns,from the date of receipt of this'order'and
"thereafter'take apprOpriate'decisionf

Se The other prayer-of tne applicants‘is to grant,
'them pay at minimum of the pay scale for the period

prior to 1-10 1993. We direct the applicants to submit

representations to. the competent authorities of the
.Jrespondents in thisvregard‘within 60 days from the date.
}vofvreceipt of this order stating their case clearly;

Further, the respondents shall consider the representations

and communicate a speaking order to the applicants within

60 days from the date of receipt of the representations.

The application is disposed of. No order as

go costs.

(D.N.BARUAH) =  (G.L+SANGLYINE) .
. VICE-CHAIRMAN . ADMINISTHATIVE MEMBER
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le Particulargy of the Applicants.
le North Eastem Region Atomic

 2e

3e

4o
5.
6.

Te

- Be
9.

- BeM, D, Complex,

Minersl Workers' Uanion,

Regd. NO; 79 dated 19.5.9 2.

£filiated v Regional Co~ordination

‘Cbmmittee, 2+ M. Do Complex,
P,0. -~ Assam Rifles, |
Non gmyn song, Shiliong.,
‘sri Nendsn shah,

s/0. Late Tara shah,
resident of Noagmynsong,
General Secretaxy}; R

Noxrth Eastem Regicn,

Atomic Minersl Workers' Uaion,

’

PeO. Assan Rifles,
Nongmynsong, Shillonde
- sri Gopal Rai,

son of late Tekan Rai,

Genersl Secretasry, North Eastem Region

. Atomic Mineral Workers Union,

Be Mo Do Complex, PeOe Assalme RifleS.'

Nongmynsong, _shillong.
Shri Tileswar Dase
shri Naré&an Paul,.
shri shyamal Chaidae
Shri Deven c'-ier Raie.
shri Kuldeep Rai.

' shri Dilip Dase

' 10. shri Tapulal Paul.

1l. Shri Yadwaat Mandase.

12¢c0cace éﬂa/
H
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12, Mrs.
13. ﬁrs.
14, Mrse
15. Mrse
16 Mrs.
17. Mrse
is. Mrs.
19. shri
20, shri
21, shri
22, &hri
23, -shri
24, Shri
25, &hri
26, Shri
27, shri
28, ghri
29, Shri
30¢ Shri
3. shri
32, ©Shri
33, shri

34, shri
350" Shri
36. shri

38, shri

Janruka Ranae

Daniyana Saren,

Saraswati Thapa.
Balwinder Kaur,
Kraoline Nikhlea.
sita Lyngdoh.
Renuka,

Ishore Kumar Chettri,
Shivaji Rai,

shiv Kumar.
Gajmir,

Ramayar Prasads
Gopal Mahato,

i Ashok Kumare

Nimlnas &€ Khamo ti,.
Parimal Datta,
Hamohs Bharali.
P, Chakraborty.
Nandan shah,

Easir Murmu,

Ko Dy Rai,

Hari Prasade
Matharson Sangma.
Ke Re Shammase :
Chamar‘ Singh.
Sushil Kumar Vema,

Ganga Q‘xettri-. -

39......

ol
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40, shri Lal Mohar Rai,
4l. shri H. Sargiary.

- 42, shri Birus sangma.

43, shri N,N. Deb,

44, Motilsl Yadav.

65, Lakhindar Rai.

46, shri Rajendra Pde Sahe
47, shri Promod Roy. |

48, shri sunil Mshato.

' 49. shri sita Ram Kumar

50.. Shri suresh Rai.

51 Sha ToRor Sichicols,

52 gMPM"W ) BLvM"Q':

53 Skt Sodomand Tt den .
540 Shd TRAhon G Srvnada

55 @lvm/&&v\ A/A//M?Aiok.

56, 5L~ ?M’Q’Dd’d"’ M ,L}M%ao\a )
57« Sh Modomanda - 20k
58. "shri Tabmer Tabax |

59, shri Prithi Ram Maadav.

60. shri Over Singh Roy Lyngdh.
61 shri Yan Thongny.

62, ©Shri Jeja Pine,

63,...‘..

o,
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63,
64,
65,
66,
67.
68,

69,

70,
7.
72,
73,
7.
75,
76,
7.
78,
79.
804
8le
82

83. ’
| Bhri
shri

84,
85,
86,
87,

shri
shri
shri

Shri
.Shri

.
shri

Jeet

shri

Shri

- shri
"Shri
Shri
-shri

shri
shri

Shri
.Shri

i Hamlesman & Syiem.

Khughal Chandra Das.
Bumabas Morthay,
Sukendar Bhaitha, .
Philip Kumar Thongny. -
Britulal Rei.
Starwin Séngaring.
Bghadur.

Bina Sangma.

Ajey Kumar Das.
allbjues Thongny.
Nikhil Deb.

St_oiding Thongny.
Naresh Kumar Darro,
King mongny.
Pelsing Thongny.
Kowllsing Dhekar,
Yelly Lyngdoh,
Cripston G, Momin,

shrimali Tbhgwél;

shri

shri

sShri

Kmore N’dnglang.
Kamal singh.
Rachunath Roy.
Ram Chandra FOY.

Haran Welle

89000...-

el
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88, 'Shﬁ Bipin KumaX Singh,
89, Shri Brishon,

90. Shri ﬁ’xireﬁﬂdra Kumar Guptac
9l ‘shri Dar Win Thawmut,
92, Shri Edison D, Shirse

93, shri Ferison Momin,

94, shri Digendma Ssngma.
95, shri Nimmol Chaadra Das.
96, &hri Ganesh Rai,

97. Phills Sangriang,

98¢ Shri Nilmen shirs.

99, shri Feldinan Parliar.
100, shri shimborlin Kharsati.
 101. shri sonikar Munda.

102. Shri Chunu Munda. -
'103. ‘shri Arit shohshang.
104, shri shem,

105. shri Melkhi Thongny.
106, shri stilshone Shirae
107« shri surendra Sgh.

2. Particulars of the Respondents.

l. Union of Indig
thxpz.{gh the Secy.to the Gvt, of India.
Department of atomic Eergy,
Minietiy-ef New Delhi,

2.‘...‘....

ok
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2¢ The Chaimman,
_ Ahtomic Energy Cemmissi_bn,
-~ Pponbey. . |
3, The Chief A&ni};:istrative and
| Acocounts Officer; Gvt, of India,
Department of Atomic Energy.
@rﬂ_ Atomic Minerals Division, NERy
v shilieng, 1-°r7d'w1=—v~el —L

3. Particulars for which this spplication is made.

This spplication is made for regularisation of the
services of the Meﬁbers of the Associatié‘n who are
éewmg as casual labour, under the Regional Director,
Govt. of India, Deptt. of Atomic Ebergy, Atomic Minerals
Diﬁ.ision, North Eastem Region, shillong, against

pemanert nature of jobs,

4,  Jurisdiction, e .
That the gpplicants declare that the subject-matter
of this gpplication is within the Jurisdiction of this

Hon'b ile Tribunal.

5.  Limitation,

.~ he applicants further declare that the applicatiion
is with.j;.n limitation prescribed by the administrative
Tribunal Act, 1985.

| . Geovovesone
Genera) Secretary

»



6.  Facts of, the case.
6ele | That the gpplicants are citizens of India and
as such, they are entitled to all the rights ana
privileges as guaranteed under the Constitution of India.
62 'm.at the applicant No.1 is the registered union
of casual l‘ébourers, serving under the Govt., of India,
Department of Atomic Energy, Atomic Minerals Division,

ﬂmiilong. There are altogether 123 members of the said

g A

Association/Union, The agpplicant N o, 2 is the President C%—

North Eastem Region Atomic Minerals Workers Union,
shillong, and spplicat No, 3 ig the General secretaiy

of the said association/union who is serving as a casual
Labourer ﬁnder the department of Atbmic Eergy, Atbmic
Minerai Division, shillong, The appliCa'ﬂt‘ No, 4 to 59 lft
are members of the aforesaid association and they are
'se'rving as casuaal lsbourer in the North Eastem Region.
Be it stated that zkiixoxglx altogether there are 123
members of the aforesaid association and they sre

all serving as casual labourers, The respondents have
'granted temporary status to asll the members of the

said association with effect from October, 1993. all the
123 members of the association were serving as casual
workei:s and jaoined in the department on different dates
si,ncga 1974 onwards. The other members of the Association

who@e names oould not be furaished in the instant
applicatio‘n. coese
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application as they are serving in remote areas of

North Eastem Region, therefore the aforesaid association
have filed this for protection of right and interest

£ all the members of the said asSociation. W' wwh‘c/-""o |

S b—e_ Q/‘Lm\s"'é ’\-arm\ﬁﬂ— %‘*’5 TQ*M\M?)V‘C"’M t—len

AeeNos 5 () @D & o P-T. aer, (3gs.
. That the gpplicants beg to state that they are

appointed agamst regular/pememmt natuare of jobs, ia

the Atomic Min erals Divxsion, North-eastem Region,
applicants aret posted in different sreas of the North
Eastem region, The appJ.icaﬁts have accuired a valuable
and ;Léga.l richts for regu'laﬁsation of their services,

and akso for improved conditions of services. Be it

stated that most of the casual workers are working as
helper m this sc:l.ent:l.;.s.c department and &« some of the
casual workers are wking as Typist, Watchman, Labo)dratory

attendant, etc, and their jobs are pennanent nature,

4. That the detail particalars of the agpplicants

indicating relevant years are furaished below =

Name of Vo rker, Designation, . Date of
: Engagement,
shri Tileswar Das. _ Helper, ' Oct, 1980.
h Narayan Paule ‘ W/Mmo 17.7.86.
* shymal Chanda. Plumber, Oct, 1986,
* Devender Rai. . Mali, Dec, 1986,
*  Ruldeep Rai. | Malie ,  Feb, 1986,

60. tece
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Sl. Name of Workers, . Designation. Date of
. No, T Engagement.,
6o shri Dilip Das, Plumber. Feb, 1986,
7, % Taepulal Paule WMs. Nov.1987.
8. " Yaswantmaxdxk.Mazdal. Helper. Ja. 1990,
9. Mrs. Jaruka Rana. : - Cleaner, May, 1987.
ko. " Daniymé'Sara';. - - May, 1987,
1le * Saraswati Thapa. .- May, 1987.
12. * Balwinder Kaur. . . May. 1987.
13, " Kraoline Nikhla, o Feb, 1988,
14, " Rita Lyngdoh, | . o 1989,
15, *  Renuka. . - . aag. 19es.

16. 8hri Ishore Kumar Chettri, - Asst.Lgb/Typist. July, 1989,

17 " shivji Rai. : W/Mgli. Oct, 1986,
18, "  shiv Kumar. | W/ms., - Mar. 1988,
19, " Kgpil k Ggjmir. " May, 1989,
20, ® Ramayan Prasaé. Lab/Helper, - June 1986,
2l. * Naru Gopal Mahato, .  oct. 1989,
22, *  Ashok Kumar, 4 W/man. Jan. 1990.
23. * Nioolas Khamoti, w/man, Jal. 1990«
24.. ® DParimal Dutta, . Helper. Jun. 1990.
25. " Hammohan Bharali. -~  Lab, * Oct. 1987.
26, * R.Chakraborty. Plumber, _ Nov, 1986,
27, * - Nagdan Shah. . © May, 1989,
28, ¥ Basir Mumu. B Elect, May, 1987.
2, " shri K, D, Rai, : W/man.e ’ May, 1987,
36. ® _Hari Prasad, | Lab/Helper, Oct. 1986,

3l.
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Name of Workers,

" _Bhosa]. LYC.OO -

Sle.

‘Noo

31, shri M‘étharson Sangmae.

32, ® K,R shama.

33, *  Chamar singh,

34, * sushil Kumar Vema,

35, * Ganga }‘Chettri. |

36, * ajit singh,

37.. *  Lal Mohan Rei.

38.,. " H, Sargiary. .

39, * Birus Ssagma.

40. " N.N.Deb,

41, ® Motilal Yadav,

42, * Lakhmdar.Rai;

43, * Gopal Rai.

44, * Rajendra Pd. Sah.

45, * Promod Ray.

46, * Sunil Mahaatt;.

47, “ sita Rgm K\';mar.A

48, * suresh Rai, ~
49, v Ol Moliary Rt

80, * S ToRoy- Tokw
51, * S Tofar S2cll Cligs®
52, ® Perdpudtoe - Rlonsns |
53, % Gt Sadamenda W,
54, % Jkghor. Qﬂ

55.

Designation. Date of
: Ehgagement,
® Apr. 1986,
Typist. .1988,
W/Man. Ang. 1986,
Helper. Nov, 1985,
W/man. July., 1989,
W/man. July, 1985,
Mali. Dec. 1986.
W/man, Dec, 1988.
Helper. -
Helper, Nov, 1988,
Mali. Oct, 1986,
" Oct, 1986,
H&sper, pradtiese
- sy
. 08.1+1990.,
" - 25.8,1889,

19 Sept.1987,

1986,

1982,
12,1282,
1.10.1988.
1¢5.1990.
18.4,1987.
12.12.1989.

56000 LA X X X ]
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sl.
Nog

56,
57.
58,

59,

60..
61,

62
63,
64,
654
66e
67.
68.
69,
704

71'.:

T2
73,
74,
754
76,

78,
78,

Name of m;kers,.'

shri Tabiner Tabax.
®» Prithi Ram Maadav

* Over sihgh Roy Lyngdos.

* Yan Thongnye.

" Jeja Pine,
%" Hanlesman _syiem.'

®* Khushal Chandra Das.

B ,
" Bum abas Morthany.

* Sukendar Bhaitha,

* Philip Kumar Ihonaﬂy.

* Brijulal Rei.

" Starwin Sangaring,
» Jeet ﬁahadur.

® Bina Sangna“a._

" ajoy Kﬁmar Das,

" All‘i)-jmes Thongny.
" Nikhil Deb.

" St:oiding '.'mon“giy.

* Naresh Kumar Barro.
. Ki.ng Thongny.

“" Pé.lging Thongany.

" Kowellsing Dhakar.
" Yelly Lyongdoh,

Designation,

Date of
Engagemen te

Casual Worker/TS.

21.9.1969,
Apr. 1989,

1.1.1990,
Nov, 1989,

ﬁec. 1989,
18412.83,

8 May 1990.
11.11.1983,
May, 1990,
 Dec. 1983,
Dec, 1990.
Dec, 1983,
Nov. 1984.
June, 1982,
March, 1986,
Feb, 1988.
1.} May,1987.
-July,l988.
Feb, 1988,
J ane 1989,

' Feb, 1989,
Marxch, .1987.

79.0 ®eco s
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S8l. Name of WOikers. Designation.
Nog |
79. shri Cripston G, ﬁbmin. "
80, shri shrimali Tbngwel." "
8l, " Krore'Nonglang_. .
82, * Kamal singh. .
83, * Radhunath Roy. .
88, "  Rem Chandre Roy. .
88. * Harea Well, ' ..
86. " Bipin Kumar singh, =
87. % Brishon. ' y
.88, % Dhirendra Kumar Gapta. .
89, * Dar Win Thawmut, .
90. * Edison D. Shirae ~ .
9l. * Ferison Momin, "
9 2 “f Digendré Sangma." | " )
93, * Nipnol Chandra Das. ‘ .
94, * | Garesh Raie.. - _ .
95. *  BIIILS Sangriang. .
96 * Nilmen Shirse | .
97, * Feldins Parliar, .
98, ® shimborlin Kharsati. "
99, * Sonikar Mundas - .
100.* .. Chunu Munda, ' "
101.* Aarit shohshang. -
102* shem, - L
103." Melkhi Thongny. : .
104.% stilshone shire. .
105.* Ssurendra Sgh. _ .
106s" Meghwal Lyngdohe )

Mahanda Deb. »

hfal
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Date of
Engagemente

. 16‘ 2.1987.

09.02.,1987,
18.07.1988,
19, 03.1988‘

26.1241990 °
26,03.19914
01.03.1990,
0le11.31981,
06411977,

01. 2.1986.

0l.2.1989,

15.33.1986,
03.12,1990.
28.01.1991.
14.10.19914

27404.86,
1400 2.3’989.
03.12,1989.

010 3‘101991 .
bs .03.1991 .

- 01.01.1987,

07.03.1994,
0100101990.
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The ghove applicantc after their initial

engc.ganent in the respective year mentioned zbove, are
‘2.« V*MW—-'
oontinuously working wdex the Atomic only we€efe
w-ew Ferp Skoki,
1.10.1993A therefore, the anglcd‘ltc are still entitled
M Aidps Pop - agal e
to arrear, Deamess allowance for the per.iod L£rom

lele86 tO 30.9.1986 and also a‘xt:.tled to be immediate
requl arisation of their services onsidering their

caéua:l. service in the Atomic Minerals division, North

" EBastem Regione

Copies of representations dated 22,3,93, 30.1.95,"

a1d 5,1.96, are eiclosed as amexare 1, 2 and 3,

5.  That the gpplicants beg t:o state that preseatly,
they are very unsecured a1d therefore, the Hon'ble apex
court sid @ fferent Batches of the Centrsl Administra-
tive noio started pmtecting the rights and job security
iao the casual labonrers, s1d for their better services -
oonditionss Recently, th-e Hon'b le Apex Cpu‘rt farther
reiterated the similar view in the case of NADIAR and
shother -vé— Delhi Administration snd siother wbich was
reported in 1992 (4) Scc 112 equivalent fo 1992 (21)

7

398, The relevant portion of the order is quoted below :-

. ORDER, |
le Petitioner 1 is a casual labourer on Qaily

wages working in the Soil Conservation

DEpartmenteceees -

gl
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Department, Ag:icultufe Section, Delhi
Administrstion, Delhi and Petitioner 2 i:s the
Union of Casdal Labourers working in the said
d@arma'lt. They have prayed for the issue
o6f direction to the Delhi Administration

and to the Union of India to regularise

their services and also to pay each of them.

until such regularisation the minimum salary

payeble to a person regularly employec in
a comparable post in the department. It is
stated that many of the casual laboﬁrers
workinQ in the above -said department have
been wo‘rking for nearly 20 years as casual

labourers,

2¢ Following a number of decisions reandered

by this Court on the question of regularisa-

~tion of casual wrke€rs and the need for paying

then the minimum saleary payablé to a regular .
employee in a comparable post, we issue a
direction to the Delhi Adninistration to prepare
a scheme or al'aeorbi_ng the casual labourers who
have worked for one yeasr a1d more in the Spil
COnsetva'ti.on Department' as regular emp].oyées
within six months from today and to absorb all

such casual labourers who are found fit to be
regulzriseq ceveceee

Ml
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regul erised under the scheame as reénlar
employees, Until they are g0 absorbed the
Delhi 2aéministrstion sha.‘ltl pay wee€.Lf, October I,
1988 to each of the casuél labourers working

. in the Soil Conservation Department the salary
or wages at the rste eqivalent to the minimum
salary paid to a regular employ€e in a
comparable post in the Soil Conservstion
Department®, |

The present gpplicants are also similarly situated,
The Hoa'vble S.lp'!;ene Court further reiterated in the case
of Vijoy Paul Shama & ors. -vse Delhi aéministration & Ors.
reported in 1992 (21) ATC. 399, mé ?bn'ble Supreme
Court in the case .of Raj esh'Kumar Soni & otherg .ys~
Ministry of environmeat & forest snd wild life and others
reported in 1992 (21) AIC 401 where the Hon'ble Supreme

Court was pleased to pass the following order s

. ORDER,

: Hea:d leMed ocounsel for the parties. We
have a.l.éo perused the writ petition a1d two
unter-sffidavits. It is not disputed that
the petitioners have been working in the |
establishment for more than 4 to 5 years,
This gives us the impressidn that there is
regular need for tffis enploymente 'Though

{

this iSooooooo

. A
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this is the position, petitioners are
being ’oontinuing as daily-rated employees,
We @ not think this shou.ld'bé pemitted
particularly when the wages of daily-rated
enp_ioyees is about half of regulsr employees,
We direct the opposite-party-respondent to
absorb the petitioners on regulasr basis. It
there be any other similarly situated employ-
ees senior to them they shoulé be given the
same benefit, This should be done within three
months hence, Initially the absorption should
be against Group D Qosts and as and vhen
: pennanerit opportunity against Gmoup C posts
| 6pens’ upe they should be cmnsidered, The
writ petition is disppsed oi acoorxdingly with

no order as to ocosts%.

The Hon'ble Supreme Court further observed in the
case oL State of Hariyana & Oxs. -vs-Pyara Singh & orse.
reported in 1992 (21) ATC., 403 in paragreph 51 of the
said judgement as follows 3~ | ‘
51, & far as the wik=charged emploﬁrees
and casual labour are cn"xcﬁrned, the effiort must
be to-regulerise them as far as possible and
as early as possible subject to their fulfilling

the qualifications, if any, prescribed for the.

pOStoo.oo ce

e
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post and subject also to availability of woxk.
If a casual labourer is continued for a fairly
long spell - say two or three years -
'presumption may arise that there is regular
need for his services. In such ‘a sitaation,
it becomes obligatorxy ﬁor the authority
oconcemed to examine the feasibility of his,
regularisation. While doing so, the authorities
ought to adopt a positive approach ooupled with
an empathy for ﬂ';e persons As has been
‘repeatedly stressed by this Court, security of
tenure is necessary for employee to give his
best to the jobs In this behalf, we & commend
the orders o{ the Govemment of ngyana.
(oontain‘ed in its letter dated april 6, '.19940
referred to heneinbeﬁore) b‘oth' in relation to

work-charged employees as well as casual lsbour®,

In the instat case agpplicanrts were working for a

" for a very 1ong'pe_riod. Thereore it clearly indicate
that there are needs ofipeménent han ds #d the works
 they pe.ffsﬁming is of pemanent nature, Therefore they
are entitled to regular service £x benefit and regular
‘salary., Be it 'stalted that the g gpplicants are plresm‘tly
getti_.ncj half of. the salary in oomparison to a regular

. _ : . €mployee. .esese.

bt
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employee in a comparable post serving in the same, |
department, Therefore, denying of the benefit of
regular pay-scale and allowAancés' is is highly illegal,
érbitrax;y, and violative of articl® 14 and 16 of the

Eongstitution of India.

6o That the aéplicants beg-‘bo state that as the
members d:f: the aloresaid Associ atibn are pressing very
hard for their regular:i.satn}on. some of the members have .
béea transferred and posted at Yydrabad, outside N, E,
Region, with the view of intention to frustrate the

claims ,6f fegularisation of the members of the association.
The members of the association also apprehending that the
‘xespondmts may temminate the seﬁi&s of the appl'icanté
as they are pressmg hard for regularieatlon o;, their
service, Theremre the Hon'ble Tribunal be pleased to
direct the regpondents not to teminate the services of
the applicants till final @isposal of this sppiication.

Te 'l‘hat the applicants u.ndmg no other a..temative
appmached this Hon'ble Tribunal for pmtectlon and right
of the applicants, | Be it stated that the Hon'ble Tribunal
also decided similar question in the O,A. Number 228/93,
264/93,

8e That this application is made bona fide and for

the ends of justice,

7...'.'.

M |
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7.  Reliefs_sought for |
Under the facts and ciroumstances the gppligants

pray for the fllowing reliefks s

e That the respondeﬁts be directed to regularise
the sexvj:ges of the gpplicants with all
mnsequential service benefits incliading

monetary benefits.

. 2. That the respondeits be directed to pay
minimum o £ the pay scale and dearness - ,
Y alloOWaNCES We € £fo lele86 to 30.9.93 O all the

mémnbers of the association,

3. T pass any other order or orders as deemed
fit and proper under the €acts and circums-

tances as stated in this application.
4. Costs of the case,
The ab0ve' reliefs are ;gréyed on the following
amongst other

« GRO UNDS =

-

1.  For that the applicaﬁts are working since 1980-1.990
‘.onwards for a peﬁod of nearly 5 - 10 years as such,

they have acquired a legal right for regularisation
éf.their serviées‘aé regular Gr., ‘D' employees working

as Helper, Plumber, Electrician, Watchman etc. and also

e}‘ltitléd. se 00

e
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., entitled to appm%priate scale of Rse 750~940 p.ms like
their counterparts of the same establishment w.e.f.
1e1.86 t 30.9.93 as they have received mix1ﬁnm of the
paj scale only w.e. fo lel0e93e
2.  For that the gpplicants are entrusted with the
similar nature of works which are being perfomed by the
i:égular Gr,?! 15‘- employee of the Atomic Mihéral Division,
shillong. "

\
3. vFor that the gpplicats are continuousiy mr‘king
' in the atomic Miﬁérals Divigion, N, E,R., Shillong except

artiéicial breaks which igs bad in lawe.

4, . For that k’lo‘ﬁ"-pmﬁlt of equal pay and allowances
“for equal kR nature of work is unfair labour practice
a1a violative of Atticle 14-16 of the Constitution of

India.‘

5, For that members of ﬁ‘le.aéwciation are being
entrusted with régular nature of work for yearstogether
and there being no chance of exhaustion of work.
mereﬁore\respondaats are duty bound regularise the

. \ . - 3 '3
services of menberg c{f the association,

6.0.....0



6e For that non-regularisation and showing artificial
| bresks in the services of the members of the association
to deprive regular service benefits of the applicants
a1 d the said action of the respondents are iliegal,
unjustified énd unfalr unj.izst' and violative of article
14, 16 and 24 of the Constitution of India and é.s such,
the Respondents are liasblie to be cﬁ.iected to regularise

the services of the gpplicants with retmspective effect,

8. Interim Reliefs sought for s
Daring the pendency of this épplication the

applicants pray for the following interim relief.

1. That the respondeants be directed not to oust
the applicants from their service till final

disposal of this gpplication,

9. ‘Details of remedy Exhausted,
There is no scope of any other remedy except the
applieation before this Tribunal,

10. Matter not pehding in any other Court/Tribunal.

1, Particulgrs of the postal order s
Postal Order No, = g);)_q_g\

Date, - 9-1-96
Issued from - CS‘P#‘@.'CVM\;&\"'

 Payable at - C«,WJ/\:%’“,

e
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12, Details of Index.

an index showing the particulars of documents

is eaclosed,

13, List of enclosers,
As per Index,

"VERIFICATION,

I, Shﬁ Nandan Shah, son of late Tara Shah, resident

of Nongmynsoitg, Shillong; General Secretary of the
Mi'neral Works Union gpplicant in this gpplication and
an &uly authorised by all the members of the Association
veriiy this verification and decla;:e that the statements
" made in this application are true 0 my kinowledge and

belief,

I, sign this Verification on this the _32/50 .

day of Fanuary, 1996,

Sim ature,
Jarth Eastern Reglohs! Atomi
Minerals Workers Unicn,

(Regds No. 79)
Nonamynseng, Shiilong- 793085

veners! Secrerary



anexure - 1,

North Eastem Region Atomic Minerals
Wo rkers' Union,

Regd, No. 79 dated 19.,5.92. Reminder N 0.4 2.
- C/Os Shri Kishore sSingh, -

PeOe & Vill, PYNTHORBAH,
SHILLONG = 793001.

Ref, No, NERAMWY/92x/18. Date 22,3,93,
' AFFILIATION TO REGIONAL

QO RDINATION QOMMI TTEE,
o
The Regional Director,
RMD/DAE/NER,

shillong ~793 01ll.

Subs - Regarding D. 2. Arrears,
Respected Sir, ' :

We the member of NER/AMRU respectfully bring you
the following few lines for your kind oonsideration ad
sympathetic action,

Regarding the gbove meationed subject we have
given you the letter No, NER/AMRU/92-2/9 4t., 2,11.92 and
letter No, NERAMWU/92-2/10. But we have not get any
ERxIXXX response from your side, Again we requisiting
you to please take the action sympathetically,

Acoording to Circalar No. f£mm Hyderabad AMD-66/
3/87-¥ig., 19148 dt. 3.10.89. The categry mentioned in
that letter is not used properly by the authority, But,
acording to the circular OM. No, 13017/2/86-E11(B) dt.
21.11,86 Govt, of India, inthat letter it has een
mentioned clegrly that, D, 2, should be paid from 1986,
those who are eligible,

Early it was discussed verbslly with you &g
Mr, K,Ks Duwiedy, Dy. Directo®, in Au~92 in visit to NER.
But not yet you hav e taken azay f£final decision.

At present sitnation decision have been taken by
the member of NER/2MWU., Whenever the arrears would not
been paid by oompetent authoxrity ad by the force of
higher authority we agree to receive Rs. 25.84 in line
of Rse 30/~ per dQay.

Also it have noticed to authority please p&y arrears
Rs, 25 per day to the unskilled workers from EX¥BIFIEAARX
1986 as per earlier MO. No. 13017/2/86~-El1(B dt. 2l.11.86,

Thanking you.
g You Yours faithfully,

(Kishore singh),
GENERAL SECRETARY,

el
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NORDH EASTERN REGION ATOMIC

Minerals Works Union, .
Affiliated to Regional Co-ordination Committee,
2e M, Dy COMPL EX,
P.0, - Assam Rifles, Nongunynsong,
Shillonge 793011.

Remindred/ 2.
Ref, No, NERAMWU/95/3. © Date = 30,10495..
Communi cation '
. Addresss~
To

shri B, M, Swamkar,
Regional Director,

! AMDMRB/NER, shillong. |
subs- Forwarding of charter of Demands adpted in
the znnual Genersl Body Meeting of the NER
Atomic Minerals Worker Union, shillong held
on 12.341995,

l"lt_tlllllinh

Respected Sir,
| Kindly refer to 'fhe above subject

Sir, as directed, I on behalf of the all Member
of the NEﬁ Atomic Minerals Workers Union, shillong
sukmit the Milowing Demands before you for your kind
atteuti_.on and early solutio‘nnéf the {nrebians of the
Casual workers of this Deptt, 'Ih::.s Charter of Demands
was pre@ared after a thréadbare discussion on the
various pfobléns as faces by the Casual workers in
various cadré working in the 2aMD, NER, in the last annual
Genersl ’Body Meeting of our Union which was helad on
12,03,1995,

| DEMANDS.

1. ImediateLRegularisation of 211l Casual Workers

v /gA in vregular posts in the respective cadre as they
] %mm@wy " are workinge | |
v \// . ‘ X
' P)j i 2.0.0000
B =Y
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2.

3.

Se

6.
T

8.

o
W&
(s

W

AMNX, 2o

Immedijate payma'it of Arrear Wages & D, Ae WeCs Lo
2,5.86 on the Basis of Hon'ble 'Supremer Court
judgement on "Equal Pay for Equal Works" dated
27.10.88 sad (write petition No. 370) also
imp'lementati:on of various circular issued by the
Govt, of India and this Dept‘t. OM=13017/2/88 at.
21.11.86 & IOP No. 45/95/87-SPB-I dt. 27.10.87

and AMD/66/3/87-Big/19148 dt. 3.10.89 respectively.

Extension of Special ‘D.ity Allowance to all

Genersl workers, ‘

Immediste implementation of this Departmental
Circular No, 2MD/66/3/87/vige. 19143 dt. 3.1.0.89 on
classification of Category of Highly skilled/skilled/

semi skilled workers acoording tc service reomrds

of the workers.

Graating of Night:mty Allowance to Casual workers,

Immecdiate supply of liveries to all casual workers

. as like Regular Group 'C' & 'D' Employees.

Medical Leave & Medical Re-imbursement facilities

. to be given to all casual workers.

Gvt, Holidays as eijoining by the Regular

Employees of the AMID/NER may also be allowed to

enjoy by all the casual worker‘-as'paid Holiday &
Holiday Declared by the Go\;t. of India under N, I.act
may &also be gdeclared as paid holiday for all

Categories of @asual worker (Temporary Status).

-~

9..0.0 oe

- ghah
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9.

14,

opy forwerd®d for kind information and necessary action.tos-

L.
2¢
3e

4.

ANNIRe 26

Immedizte intmwduction of 5 days week in the case

of TeMporary workers (Saturday'& Sunday should be

. declared as paid Holiday) as per Circular N o, SPEI

dated 5,6,91 and AMD/'LQ/ 5/93-Adnn. dated 4.10.93.

For the inteie.v_st 0% the Department, Xkkxx if any

Tempo rary éta‘tus Worker is to be transferred from one
xxr Station to siother, the 2MD should provide

all facilities to him.

. Lastly, on behalf of this Union, I would like to
reguest you once again to settle our above problems

as earliest,

The Chaiman, atomic Energy Commission, Bombay,
The Director, AMD, Hyderabad..

The ¢chief Administrative & Acounts Offlcer
AMD, DAE, Hycderabad,.

The Regional Labour Commissione r, NER, Guawahati

(Centrsl).

Se
6e

7.

8. -
9.
10.

1.

The Labour Gommissicner,. Meghalaya, Shillong.

The Secr.etazy Genersl, 2.,I.2.E,E,, Co-ordination
Committee, Bombay.

The Secretary Generasl, Confederation of Centrsl
Gvt, Employees & Workers, New Deihi,

The Genersl Secretary, ECC, RS, BER, shillong.

The General Secretary, C.0.C, & Co Es, Meghalaya,
Shillong.

The Convenor, Sponsoring Committee of T, U.,Megh, Shill.

The General Secretary, JCTU & 2, Shillong.

sd/-~ Illegiblie,
3010495,
(NAND2AN SHAH) .
General Secretary,
NERAMWU,

Seal. i E! '/(

neral Secrer.
~North Eastex n Kegf)fa”ﬂlcm

Minerals Workors Union,
(Regd. Vo, 79)
Nongmynsong, Shitlong. 7930N
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NORTH EASTERN REGION ATOMIC
' MINERALS WORKERS WNION,
Regd. No. 79 Dated 19.5.92.

Affiliated to Regional Go-0 rdination Committee
Lo Me Do Oomplex . .

~ P,0, - hssam Fifles, Nonguynsong, |
: " shillong « 79301J.

Ref, No. Evea MD/96, _ Date 5.1.96.

Oommuni cation | ‘

bAddress 3 . - _ '

To .

The Chain’na‘ﬂ, ’ -

Atomic Bergy Cormmission, Bombaye

Subs = FORWARDING OF CHARTER OF DEM2NDS AIOPTED IN THE
ANNUAL GENERAL BODY MEEIY[NG OF THE NER ATOMIC MINERALS
WORKERS UNION, SHILIONG HELD ON l2/ck 03/1995.

Refs~ Our letter No, NERMMWO/95, dated 30.1k.95.

Respécteé sir,
. Kindly refer to the akove subject.

Sir, as ‘directed, I on behalf of. the all Member
ofi the NER At:omic Minergls Workers Union, Shillong submit
the mlleming DEMPNDS before you for jmﬁr kind attention |
and early solution, by our various reminders, of the
problems of tﬁe Casual workers ox this Department.
.misrcﬁazter of Demanés was prepared after a threadbare
. discussion bn the various prob;ens as faced by the Casual
Workers in various cadres working in the aMD, NER in the
, 1éét Anual Ceneral Body Meeting of our Uaion which was
held on 12.,03.1995,

DEMANDS. e 0o 0oes
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DEM2N DS,

1. Immediate Regulatisation of all casual workers in

regular posts in the respective cadre as they are
working,

2. Immediate payment ol Arrear Weges & D, Ae W. €, Lo
2,5.,1986 on the basis of Hon'ble Suprene urt
 judgement as Equal Pay for Beual Work® dated

27.20.88 and (writ petition No. 370) also
implementation of various ciralar issued by the
Govt. of India (Finance Department) and this Deptte
i.e, OM-13017/%/88, dt., 21,11.86 & DOP No,45/95/
87-SPB=~1, dt. 27.10.87 a1d aMD/66/3/87-Vig/19148,
at. 3.10.89 regpectively.

3. Extension of Special Daty Allowance t all Casual

Workers (Temp., Statss).

4, Immediate implementation of this Departmental

Circular No, AMD/66/3/87/Vig. 19143, dt. 3.10.89
on classificatioh of cetegory of hichly skilled/
-é,ki'J.J,eﬁ/sezrli-skiJ.J,ed wrkers acomrding to service

reomrds of the workers,

S5e¢ Granting of Night Daty Allowanee & tocaswal workers.

6 Immediate supply of liveries to all casual workers

- as like regular Gmup *C' & 'D' employ€es.

e 'Méé.ical Leave and Medical Re-imbursement facilitiesg

to be given to all Casual workers,

~

8.0.‘....

el
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8.

9.

10.

1i.

AiXe 3o

Govt, Holidays as enjoying by the regﬁiar
employees of the AMD/NER may also be allowed

o enjoy by all the casual workers as paid

‘Holiday for al) categories of cesual workers

(Temporary Statys).

Immediate instruction of 5 days week in the case

of Temporery Status mrkeré (8kxk Saturday and

Sunday should be declared as paid holiday) as per
circuler No., SPB-1, dated 5.6,9) 0@ AMD/19/15/93.adm,
dt, 4.10.93.

Academic Qualification and percentage of Marks
should be relaxed to those Temporary workers who
have completed minimum 5 years service at the time ’

of Regularisation in their respective cadre,

o minimise the financial hardship, all Interviewyf

Test etc, X Regularisation of Gmup *'C' ad 'D

posts should be held at AMD/NER, HQRS., i.e. at

la,

v

AShillon'g onlye.

i‘he HQRS, of this Union is located at Shimpng

aad it‘is‘ &1ly registered by the Meghalaya State
Labour Commissioner under Indian T,U, Act &@ as
such Union should be allbwed’to carry out its day
to day function as like other Union are iunctioning
in various Central Govt. ﬁ:stavlislxnaﬁt. For smooth

functioning of the Union Works, this Union should

.beO....Q..
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Anx, 3,

4

be ;,axzcxm: provicded with a Union Room by the aMD

13,

at Shillong ad pemission should k& scoorded +o
display a Notice Board inside the Qffice Complex,

No Off:.ce.-bearers-o;:- the Union shoulg be transferred

from HQRS, to other Station for day to day smooth

fanctioning of the Union Works.

14,

15,

For ‘the interest of the Department, if any
Temporary Status Workers is to be transferred £rom
one Ststion to another, thé aMD should provide all
facilities o him,

Kulang Village is one of the fielqd ares operation

of the AMD/NER in the West Khasi Hills ana the area

~ is Malaria pmne &1d the workers should be given

Copy
e
2

-3

@}\‘9\{5 -, - | | Beosasen

treatment and provide with all safety measures.

to z-
The Director, AMD, Hyderabad,

‘me Chief Admini stretive & Acoounts Oi"z.cer,

AMD/DAE, HYDERABAD, °
The Regional Lakour Commlesion er, NER, Guwahata.

(Ce’ltral) P R

. The Um.on.Labour Minister, Govt, of Indis, Ney Delhi,

The Regional Labour Comnisgioner, Guwahai_ii (central).,
The Regional Director, AMI/NER, Shillon Go

The Labour comnié.sioxue:, Meghalaya, Shillonge.

L]

General Secretary



8.
9

| 10.
S - | il,

13,

14,

. - 15,

16.

. | 17.
18.

19,

The Editor, Telegraph, Calo.xtﬁa.

W A : - Minerals Work.rs Union,
. ; , -‘\ - ) o (Read. N0y 74
- @)/\/ ) Nonamunson ., Shitonge 79300

»

Amx, 3.

Te Secretary Gé‘: eral, A.l.A F.E.,, Co-ordination
Committee, Bombaye.

The Secretsry Gen€rsl, Confederation of Central Govt.

. Hmployees&k Workers, New Delhi., .

The General Secreteary, QCC, WNS,NER,Shillong,

The General Secretary, C-O-C-,C.G.Es_.,Meghalaya,
shillong. L |
The Gonvener, Spohsoring Oommitﬁee of TeUes,Meghalaya,

Shillonge

The General Secretary, JCTU & 2., Shillonge.

The Edioor, Shillongﬁ Times,

>< L

The Editor, The Sentinel, Guwahati, XBhangarh,

' X Guwahati-781005,
for favour of
publication.
Sabibabad Indus

The Editor, The Guardian, shillong, Xﬁiiﬁ-ﬁ.ﬁiﬁ”"zﬁﬁf’om

The BEditor, Nav Bhatat Times,

Iol o u Dol

bad

The EGitor, The statesman,
- % 700001 (West

Calcutta, Bengal) .

=<y

Thanking you,

Yours faithfully,
S8/~ Illegibie.

541496, :
(NAND2N SHAH) , -
General Secretary, i

NERZMWU, - B

General Secrerary
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

\‘
Additional Cemrat

GUWAHATI BENCH

sovs. Standing Counael

entral Admime rative teiound’

‘oBweoanedl Beénah,

In the matter of

0.A,0.17/96

North Eastern Region S
Atomic Minerals Workers Union & Ors.
esen oAppli cants.,

-Versug-

1. Union of India through the
Secretary to the Govt. of Indis,

Department of Atomic Energy,
Muwbei.

2. Chairman,
Atomic Energy Commission.

3. Chief Administrative & Accounts
Officer,Atomic Minerals Division,
- DAE, Hyderabad.

eeees Bespondents.

- AND -

In the métter of :

Written Statement on behalf of the

~above noted Respondents,

A Q/ \/ﬁ}a I, B.M.Swarnkar, presently working as
o Q7 ~9Q;. Regiongl Director, North Eastern Region, Atomic Minerals

e _ Division, Department of Atomie Energy, Government of

India, do hereby sclemnly sffirm and declare as follows:-

1. That being called upon by this Hon'ble Tribungl

to ShOWQ tece e

$ly19b
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- to show cause as to why the sbove noted gpplicetion

should not be admitted, I do hereby show causes/submit

written ststement on behalf of all the three Respondents,

‘being conversantvwith the case and duly authorised to

do so; 1 do assert categorically that save and except
what is admitted in this written statement, rest may

be treated as total denial by all the Respondents,
Before I make para-wise comments, a back-ground note of
the case is incorporated in this Written Statement/Show

Causes @nd this will supplement to show causes/written

statement,
Back-ground note on the case
1. - That the Atomic Minerals Division (AMD) is

one of the constituent units of Department of Atomic
Energy (DAE) under the Government of Indiz. This Division
has Headquarters gt Hyderabad and seven Regional Offices
located at Bangalore; Nagpur, Baroda, Khasmghal (Janshedpur),
Shillong, Jaipur. and New Delhi and several field units
working under the Regional Offices throughout the
countny;}Atomic'Minerals Division has been entrusted

with theitask of conducting survey and explofation for
ursnium Qnd other atomic minerals required for the
nucleér pbwer progrgmme of the countﬁy; The survey énd
prospectihg work for atomic minerals involves carrying

out field operations spread out all over the country.

1T, ' Regional Director, North Esstern Region has

VarioUSe.ce oe
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various field units under his jurisdiction and 113
casual lsbourers are assisting the regular staff as
and whemerequired basis for setting up of field camps,
geological and topographic surveys, sample collection,
sttending to drilling rigs, carrying survey equipuent
of sdrvey party for field camps/drilling unit etc.

The applicants have been conferred with temporary
status in accordance with O.M. No.5106/2/90-Estt (C)
dated 10-9-1093 issued by the HMinistry of Personnel,
Public Grievances and Pensions, Department of Personnel
and Trainiﬁg, cqpy of whida is gnnexed herewith and

same 1s marked as Annexure R-I, The said Department

has formulated a scheme for cgsual labourers (grant of

temporary status) vide their O.M. dated 10-9-1993,

which came into force with effect from 1-9-1993, The
Department of Personnel and Training vide their O.HM,
No.49014/2/93-Estt.(C) dated 12-7-1994 hgve clgrified
that the casual labourers who were not initially
engaged through Euployment Exchange, are not entitled
to the benefit of temporary status. A copy of the said

0.M. is annexed herewith and merked as Ammexure RB-1I.

IIiT. That the casual labourers of NER have not'
been sponsored from the Employment Exchenge but. they
hgve been engaged locally. The gpplicants even though
they are not eligible for conferment of temporary status
3s per the 0.M, dated 12,7.1994 i.e. Annexure R.II,

hey were conferred with temporary stetus on humanitarisn

ground keeping in view their length of casual service etc..

Contdoo.ootd-"-/-
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IV, That there is no specific recruitment norms

exclusively applicable to Casual Labourers for selec-

tion in a regular establishment, The casual labouerers.

/

conferred with temporary.status will be congidered
against Group 'D!' posts, if they fulfil the recruitment
norms applicable to all the eligible candidates and
then selected through the regular selection process.
The Respondents have been inviting applicstion for
various reguler posts frbm amongst the temporary status
casualvldbourers from time to time to accommodate the
existing casual labourers against available vVacancies.

The recruitment procedure is that the casual labourers

'should apply against the vacant posts whenever circulgrs

are issued. The applications will be screened as per

the regruitment norms by the competent committee for
this purpose énd they recommend their names for interview
to the Selection Committee, Based on the selection,

the selected persons will be issued regular appointment.
I further beg to étate that in case ihe Applicants
subnit gpplications against the circulars and if they
ful fil the recruitment norms pPrescribed for varlous
posts and Tound suitable by the screening and interview
comwittee, such applicants will be considered for
appointmenﬁs in a,regular establishment. That about 15
temporary status casual labourers from North Easterﬁ
Region have been selected for rbgulur pouts. It is
stated that recruitment is a continuous process, hence

the gpplicants should respond to the circulars issued

from time to time for Group 'D' posts.

COlde. s s e 005/"
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Pava.wise Qe‘ob‘@ t e O-A- &y

2, That with regard to the contents of
paragrzph 1 and 2 of the application, I beg to state

that these gre formal and hence no comments.

3. That with regard to the contents of
paragreph 3 of the application, I beg to state that so
called Association stated in the present O.A.‘is not
recbgnised by the Respondents. The casual labourers

have been engaged at NER, Shillong to assist the regular
staff as and where required basis for setting up of
field camps, geologicel and topographic survey sample
coilection, gttending to drilling rigs, carrying survey
equipments of survey party for field camps/drilling

units etec..

4, . That with regard to the contents of paragraph

4 gnd 5 of the application, I beg Lo state that these

" are formal and hence reguire no coumments.

5. ~ That with regard to the contents of
paragraph 6.1 of the application, I beg to state thyt

these are formal and hence no cowments are offered.

6. That with regard to the contents of
paragreph 6.2 of the agpplication, 1 beg to state that
so called Association stated in the present O.A., is’
not recdgnised by the Respondents., I further beg to
state that the strength of the casual iabourers engaged
in NER,S5hillong as on date is 118 and not 123 as

stétedieseee
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stated by the applicants. Out of 118, five applicants
who filed the O.A. No.11/96 in this Hon'ble Tribungl
ﬁave already been transferred to K.K.Thanda and they
have reported for duty on 9-2-96. I further beg to
state that the applicants have been conferred with
temporary status with effect from 1-9-1993 gmd not
1.10,1993 as stated in the OA. |

7 | That with regard to the contents of

paragraph 6.3 of the application, I beg to state that the
applicants have been engaged for assisting the regular
staff on 'as and whére required' basls as stated in

the background note of the case. It is denied that

their jobs are of a permanent nature as contended by

the applicants.‘

8. That with regard to the combemts of
paragraph 6;4 of the_application I beg to state that
the date of engagement and names furnished by the
applicants in the O.A. are not tallying with the
Bespondents' list. As per the records of the Respondents,
10(ten) applicants, namely 5/shri Birus Sangna, N.ﬁ.Deb,
J.K.3horsingh, Jeja Pine, Allb Junes Thongny, Pelgiming
Thongany, Kowellsing Dhaskar, Dhirendra Kumar Gupta,
Darwin Thaﬁmut, Surendra Sah, appearing in serisl
ﬁo.39,40,54,60,?1,76,77,88,89 and 105 respectively have
no lucus standi to file this spplication as they are

not in pay roll of the Nofth Eastern Region, Shillong.

TheYeesons
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They left the service of these Respondents before the

present O,A. was filed: A copy of the letter No.AMD/NER/
7/24/88. Adm/Vol.11/282 dated 22.2,1296 in this regard

is ammexed herewith snd the same is marked as Ammexure R.IIT.

-1 further‘beg to state that the applicants ha-ve been

conferred with temporary status with effect from 1.9.1923
&s -stated in supra. Consequent‘upon conferring teuwporasry
status, the applicants are entitled for wages gt daily
rate with reference to the minimum of the pay scale for

a corresponding regular Group'D' viz %.750-12-876-14-940
including HRA, CCA and other benefits as gcontained in

the O.M, dated 10-9-1993.

9. ' That with regard to the contents of
parasgraph 6.5 of the application, I‘beg to state that
the case-law quoted by the applicants have been pronounced

by various Courts/Benches of the Hon'ble Tribunal during

1992 in the absence of the DPT's ‘orders. Gince the DPT

have issued comprehensive orders, vide 0.M,No.5106/2/90-Estt
dated 10,9,1993 (Aunexure B-I) on the regularisation of
casual laboupers and their service condition etec., the

case-law quoted by the applicants are not relevant

~and the facts of the present case are guite different.

Hence the service conditions of the applicants will be
regulated in accordance with DPT orders only; Ndw that
the service conditions of the casual labourers of
Department of the Centrgl Government hgve been regulated
by the nddal agency viz. Depagrtment of Personnel and
Training the applicants have been conferred with temporary
status with effeCt from 1.9.1993 in accordance with
provisions of DPT O.H. dated 10.9.1993 (Amnexure R-I).

| Contd...8/-
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10. 3 That with regard to the contents of

paragraph 6.6 of the application, I beg to state that the
activities of NER,Shillong have been reduced substantially'
as Domiasiat Projeét was closed. The surplus junior
casual labourers (except Khasi-locsl of NER) have been
re-depioyed on humanitarian ground at K.K.Thanda,

vide order dated 20,12,1995 and they hgve joined their
duties on 9.2.1996. I further beg to state that it is
within the :ight of the Respondents to dispense with

the service of casual iabourers ﬁy giving one month
ﬁotice‘in writing in case there is no sufficient work:

to assign them gs per clause‘(xi)vof the 'Conferment

of temporary status' order issued to the gpplicants by
AMD and glso keeping in view the fingncisl crunch

faced by the Goverﬁment of India, if necessary. I further
beg Lo state that the applicants will be pald weekly

off as per DAE 0.M.¥0.1/1(5)/91-8C3/85 dated 29.01.1996,
the copy of which is annexed herewith and marked as

Amnexure B-1V.

11. That with regard to the contents of

paragraph 6.7 of the application, I beg to state that
they are not comparable as facts of the cases referred to

by the applicants are not the same with their cases.

12, That with regard to the contents of

paragraph 6.8 of the application, I beg to state that

these are formal and hence no comments.,

Contdeseeesd/-
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Against RELIEF SOUGHT FOR

in the gpplication :-
13. That with regard to the averments made in
paragraph 7.1. of the aﬁplicaﬁion, I beg to state
that the applicants engaged in the Region wmay be con-
sidered if they apply against vacant posts notified
from time.to time and 1f they fulfil the prescribed

recruitment norms for the posts so applied.

14, That with regard to the averments made in
paragraph 7.2 of the application, I beg to state that
the gpplicants were not entitled to arrears of pay
from 1,1.1986 to 31.8.1993 as they were not governed
by any order similar to the DPT orders dated 10.9.1998

gt that point of time,

15. '~ That with regard to the averments made in
paragraph 7.3 of the agpplication, I beg to state that
the Respondents have éompliéd with DPT orders dated

10.9.,1993., Hence the applicants are not entitled for

any relief as prayed for.

16, " That with regard to the averments made in
paragraph 7.4 of the application, I beg to state that
the application is devoid of merits and the same may

kindly be dismissed with costs. . ' N

Contdese. 010/—
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Agéinst GROUNDS of the application :

i7. That with regard to the averments made

in paragraph 1 of the Grounds, I beg to state that

the gpplicants have been conferred with temporary
statﬁs in asccordance with the provisions contained in
the O, M dated 10.8.1993., The Sald order does not
confer. any regular app01ntment on the applicants but
certaln additional benefits on conferment of temporary

status.,

18.> - That with regard to thé averments mgde in
parsgraph 2 of the Grounds I beg to state that the
epplicants are being paild wages on par with Group-D'

employees as per DPT's order dated 10.9,1993,

19. That with regard to th“ gverments Imgde in
p&ragraph 3 of the Grounds I beg to stste that the
appllcants dre engaged on as and where required basis.
I further beg to state that tle alelcants are being
paid wages as per DPT's order dated 10.9.1993 and
also as per the offer of appointment (conferment of

Temporary btatus) issued to the applicants,

20, That with regard to the averments made in

paragreph 4 of the Grounds I beg>to state that the

DPT's order dgsted 10.9.1993 is applicable to all the
Centrgl Government Departments including Respondent
Organisation and the same has been implemented. Hence

thereieseeeces



PN i o

wlla

there is no violation of Article 14-18 of the Constitution

of India as alleged.

21, - That with regard to the averments made in
paragfaph'S of the-Grounds I beg to state that the
regﬁlarisation of the casdal‘labourers i.e. the aﬁplicants
will be considered as and when regular vacancy arises

in geccordance with the provisions contained in the O.M.
daxed-10.09.1993 issued by the Departmeﬁt of Personnel

and Training as stated in the background note of the case.

22, That with regard to the averments made in

paragraph 6 of the Grounds I beg to state that the

applicants have been engaged at NER, Shillong on gs and when

required basis to assist the regular staff. I further

beg to state that the contention of the sgpplicants

that they were given artificisl breaks is not correct

"and the service conditions of the applicants are regulated

as per DPT's orders dated 10.9,1993.

Against INTERIM RELIEF SOUGHT FOR

in the application :
23. That with regerd to the averments made in
paragraph 8 under the caption Interim Relief Sought for,
I beg to state that the activities of AMD in NER,Shillong
have been reduced substantislly as Domjasiat Project was
closed. The surpius'casual labourers of NER are redeployed
wherever work is availeble and in case they refused to

jOin.Ql..“
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join the new place of work of the respondents, their
services are lisble to be terminated in accordance

with para (xi) of offer of appointment issued to them.
24, - - That with regard to the averments made in
paragraph 9,1 beg to state that these are formal and

hence no comnments.

25. " " That with regard to the averments msde in

paragraph 10 of the application, I beg to state that

some of the applicants viz 3/Shri Gopal Rai, Sunil Mahato,
Parimel Dutts and Bipin Kumar 3ingh have filed 0.A.No.11/96
before this Hon'ble Tribunal which is pending for

hegring on 30.4,1996,

26. That with regard to the averments made in
paragraph 11, 12 and 13 of the application, I beg to
state that these gre formal and hence I have nothing

to comment.

27. That in view of the facts and circumstances
as stated herein above, I beg to submit that this
application is devoid of any wmerit and as such liable

to be dismissed in limine with cost.

28, That the present gpplication is without
any cause of action and as such sgme 1is liable to be

dismissed.

Con"t}d.. L) 013/"
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29. - That the present gpplication is lisble
to be rejected solely on the ground that the gpplicants

hsve not exhsusted all the remedies availeble to them.
30. That the present gpplication is mis-conceived
of law and ill-conceived of fact and hence liable to be

dismissed.

31. That the Respondents crave legve of filing

additionsl Written Statement if this Hon'ble Tribunsl

so directs.

32. That this Written Statement is filed

bonafide gnd in the interest of justice.
33. For the aforesaid ressons, it is submitted

that this Hon'ble Tribunal may be pleased to dismiss

the present agpplication with costs.

VERIFICATION sveense’




VERIFICATION

I, B.M.Swarnkar, workihg as Regional Director,
North Eastern Reglon, Atomic Minerals Division,Depart-
ment of Atomic Energy, Government of India do hereby
soleumnly affirm snd declgre thatvﬂhe contents made
in paragraph 1 of this Written Statement are true
to my knowledge and those made from_paragraph 2 to 26
are &erived from records including the background note
of the case incorporated in this written statement,
which I believe to be true and rest are humble

submissions before this Hon'vble Tribunsgl.

AND I sign this Verification on thig O7ﬂday

of APJV;’( ,1996 at Gauhdd |
5C.
M)

(B AW

N;Iuﬁa 525/ Reglenal Directey
%< @i @/N. E. Region
Aromic Minerals Dividon

T 3 A

Depit. of Atomic Esergy
wmitn/ Shillong

- DEPONE
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4 No.5106/2/90-Estt (C) ' |
// w Government of India -

tinlstry of Personnel, P.G. and Pensions U

Department of Perconnel & Tralning
----- - EERKE -

—rn

New Delhi, the 19th Sept., 1993.“/
QEFICE MEMORANDUM

Subject: Grant of temporary status and regularisation of
' Casual workers - formulation of & echeme in
pursuance of the CAT, Prinicipal Bench, New Delhi,
Judgement dated 16th February. 1899 in the case of
Shri Raj Ramal & others Ya. UOI.
LT

, ‘The guldelines in the matter of recruitment of persone on
dally-wage basle in Central Government offices were lgsued " vide
this Department’s 0.M.No. 49014/2/86-Eett(C) dated 7.6.88. The
policy has further been reviewed in the 1light of the Judgement of
the CAT, Prinicpal Bench, New Delh! delivered on 16.902.89 in the
writ petition filed by Shri Raj Kamal and others Vs OUnion of
India and it has been declded that sihile the existing guidelines
contained 1in O.M. dated 7.6.88 may continue to be followed, the
grant of = temporary status to the casual employees, who are
presently ' employed and have rendered one year of continuous

- service in Central Government offices other than Department of
Telecom, . Posts and Rallwaye may be regulated by the acheme as
-appended. '

" 2. Minletry of Finance etc., are requested to bring the echeme
to the notlce of appointing authorities under thelir
administrative control and ensure that recruitment of casual
employees 1s done in accordance with the guldelines contained 1in
O.M. dated 7/6.88. Cases of negligence eshould Ve viewed
geriously and Yrought to the notice of appropriate authdority for
taking prompt and suitable action.

Sd/-
(Y.G. Paranda)
Pirector

To

All Ministreis/Departments/offices of the Government of
Indla as per the standard list.

—~ - D
~ .

1) Ministry of Personnel, PG and Pensions

\ 11) Minlstry of Home Affairs

, 1 tta~haA wAl v Aan Al kA LB
- Copy tor 1, A1l attonchad and suklordinnic Sf2is

2. All offlicers and sections in the NilA and
Minietry of Perconnel, PG and Pens‘ons.

W . © sa/-
(Y.G. Paranda)
Director

5. K. CHAKRABARTIL'/ 4 (96
Assistant Personnel Officer
ATOMIC MINERALS DIVISION (NER)
DEPARTMENT OF ATOM!C ENERGY
Government of In-ia
SHILLONG-78G 0%



DepartmentAof Péreonnel & Training, Casual Labourers
(Grant of Temporary status and Regularieation schene)

- = - - - i e - ot e e dn A e i - - - -

1, This s8cheme 8hall be called "Casual Labourers- (Grant of
Temporary Status and Regularisation) Scheme .0of Government of

India, 19893.

2. This scheme will come into force W.e. L. 1‘9 1993'.(

3. Thie cscheme is applicable to casual labourere 1n empioyment
cf the Ministries/Departments of Government of India and their

attached and subordiante ofices, on the date of issue of _these.

orders. . But 1t shall not be applicable to ' casual WOrkéres in
Rallwaye, Department of Telecommunication and Department of Poste
who already have theilr own echemes.

74, Temporary status : .

1) Temporary etatus whould be conferred on all causal
labourers who are in employment on the date of issue
of this 0.M. and who ,have rendered a continuous
service of at least one year, which means that they -
muet have been engaged for a perlod of at least 240
days (206 days 1in ‘the case of offices observing 5
days week) - o -

i11) Such conferment of temporary status would bc Without _
.reference to the creation/availability of regular
Group ‘D’ posts.

111) Conferment of temporary status on a,casual labourer =
would not 1nvolve any -change in his duties and
responsibllitlies. The engagement will be on daily
rates of pay on need basis. \He may be deployed

( anywhere within the recruitmekﬁZ‘"ﬁﬁTf7€€;;I%5?%§l

circlo on tho basis of availah‘lity oL work.

Afiv) Such casual 1labourere who acqulre temporary ctatus
will- not however, be brought on to the permanent
‘establishment unleeses they are selected through
regular selection process for Group °D° poeto

t

y
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T?A Temporary status would entitlse the casual labourers to the

following benefits: -
////:;' 1) Wagee at dally rates with refkrence to the minimum

of the pay scale for a corresponding regular
Group "D° officlal including DA, HRA & CCA.

1%) Benef)ts of increments at the same rate as applica-
~ble “to a Group "D’ employee would be taken into
' i account fer calculating pro-rata wages for every
: : one year of service subject to performance of duty
for atleast 249 days (206 daye in administrative
offices observing 5 days week) 1in the year from

' the date of conferment of temporary status.

rate-oI.one day_1or BVery 10, days: 0L Hork,-casual or
\BYiaﬁyzﬁfﬁ€¥—kind'oleeave;fexceptffmaternity’legxp;

11l not be admisaible. They ™WITI @180 be allowed
mmve“at“’fhe ir“credit on thetr

regularisation. . They will not be entitled to the]

111) Leng_%gﬁiﬁlgman& will be.on & pro-rata baeis at thef

benefits of encashment of leave on termination of
service for any reason or on thely quitting service.

1v) Maternity leave to lady casual labourers as admisei- u///
ble to regular-Group "D’ employees will be allowed.

'v) 50% of the service rendered under Temporary Status
- Jould 'be counted for the purpose of retirement yd
" benefits after their regularisation.

vi) After rendering three years® continuous Bervice
after conferment oL temporary status, the casual
labourers would be treated on par with temporary
Group "D’ employees for the burpose of contribution

\ to the General Provident Fund, and would algo
‘further be eliglble for the grant of Festival

‘Advance/Flood Advance on the same conditions as are | —

applicable to temporary Group D employees, provideéd
they furnish two suretlies from permanent Govt.
~scrvante of thelr Department. '

vii) Until they are regularised, they would be entitled’
to  Productivity Linked Bonue/Ad~hoc bonus only at
the rates as applicable to casual labourers.

<. 0o beneliis  other than thoase specified above will be admis-
s8ible to casual labourers with temporary atatus. However, if any
..additional benefites are admissibtle to casual workere working in

-Industrial establishmoente in view ¢f provisions of Industrial ..

Dispute Act, they 6hall continue to be adnigsible to such casual
labourers.
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 [;§ ) L Despite conferment of temporsry statue, the servicee of a 1 0‘/‘//

“4rcasual labourers may be dispensed with by givign & notice of one
“month in writing. A casual labourer with temporary status can
'_ also quit service by giving ¢ written notice of one month. The
~ wages for the notice period will be payable only for the days on
which such casual worker-is engaged on work.

\ES Rrocedure for f£illing up of Group ‘D’ posts:

1) Two out of every three vacancies in Group D cadres
in  respective offices where the casual labourers
have been working would be filled up as per extant
recruitment rules and in accordance with the instru-
Ctione 1ssued by Department of Personnel & Training
from amongst casual workers With temporary status..
However, regular Group ‘D” staff rendered surplus
for any reason will have prior claim for absorption
against existing/future vacancles. In case of 1lli-
terate casual labourers or those who fail to fulfii
the minimum qualificaticn prescribed for post, regu-
larisation will be considered only nagainst those
poste 1in respect of which literacy or 1lack of
ninimum qualification will not be a requisite quali-
fication. They would be allowed age relaxation
equivalent to the period for which they have worked
cOntinuouely'aé casual labourer. .-
9. On regularisation of casual worker with temporary status, no
substitute 1in his place will be appointed as he was not holding
any post. Viglation of this should be viewed very seriouely and
attention ?f/ghe appropriate authorities should lbe drawn to such
cases for _Buitable disciplinary action . against the officers
violating these instructions. ' )

19. 1In fdture, the guidelines as contained in this Department’e
0.M. dated 7-6-1988 should be followed strictly in the matter of
engagement of casual employees in Central Government offices..

- 11, 'Department of Personnel and Training will have the power to

make amendments or relax any of the provisions in the Scheme that
may be coneldered necessary from time to time.
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Government of India

Department of Atomic Energy - -
Atomic Minerals Division _ _ _ '
L 1410-153-156, Begumpet,
" 7. . Hyderabad - 500 016

NO: AMD~42/144/85-GA /8472 7 september 26 1094

- ENDORSEMENT © .y o i i

. A copy of 0.M.N0,49014/2/93~Estt.(C); dated:12.7.1994
| of Ministry of Personnel, Public Grievances 'and "Pensions, *
Department of Personnel and Training, NeWw Delhi.forwarded

. under DAE endorsement No.l/l(s)/leSCS/SOZ,ﬁdatéd_September
- 6, 1994 is forwarded herewith' for information and,necessa
action. . - : e

. Ve . 5 oo i .
[ A0 e W ¥ s "
’ _‘,{9\,_ A 7 RS G .

o7 (K.KW.K. Singh) oo
o Assistantw?ergonnelbofﬁ;ger :
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AII7Seétions/labs,'AMD, as pervmaiiing'iist;'-]]3‘J°"‘»
C © . PAPER FORWARDED . ° | ‘i oo w '

€FFICE MEMORADUM ..

Subject: Grant of ﬁemporafy sf@tué}andJfégularisation
' of casual workers, . SR L

" 'The undersigned 1is directed to fefer:tbeepartment'of
- Personnel and Training oM No.51016[2/90-Estt(C),idated.loth,

" sept. 1993 on. the subject noted above ‘and to'say that many
" "references-have been received from various:Ministries/Depart-

ments seeking,clarifications on certain points relating to
grant of Temporary ‘status to.casual labourers. o

2, Qiarificaﬁiohs‘in'respect of. the points raised in the
references are given below:- . . . . = L e C
.S:No. Points raised . | - ' .Clarifications..”’

P

1. whether the casual employees Since it is mandatory.to

- who were not initially engaged. . engage casual employees
‘threugh emplayment exchange ‘are through empleyment exchange,
.} éntitled to the benefit of tem- -the appointment of casual

' porary status, ~ " empdoyees without employment

s . exchange 1S irregular.Hence
o ' o such' casual empleyees cannot
! S 7 be bestowed with temporary
/// N . : S status, . N

. o2/~
Aoised |

P e S



2. Whether émporary_stétus could™
o ted to the part-time ...

‘be grant

casual employees.,

of‘tempOEaryvstatus?;~ g

.

;e

Will the wages of caaual
emplotrees would be debited -
to the Salaries sub-head of - i
the establishment or to the .
contingent sub-head?

would be entitled.to: the

. benefit of paid weekly off. ' . ':' -

For the purpose of éséessing .
leave entitlement how should D
qualiinngvperiod'be~;eckoned? [\

PR - R
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Will the casual labourers initially
engaged after crossing the upper. age
- limit. prescribed for recruitment to-
Group 'D! posts -be eligible for grant

Whether the‘casual employees . . -
working in administrative AR
/ offices observing 5 days week .
1

. No. - .-

No age  limit has been
prescribed for grant of
temporary status. However,
for the purpose of subse-~
‘quent regularisation, the
conditions regarding age
- and educational qualifi-
' cations prescribed in the
relevant recruitment rules
vill apply. :

Since the casual employees

. en grant of temporary status
would ‘be entitled for wages
on actual basis, their wages

will have to be debitable to -

the sub-head 'wages!.

.. 8ince the facllity of paid

- Weekly off is:admissible after

. 6 days of continuous work,._

.- this wWould not be admissible
to casual employees working
‘for 5 days In a week,

qualifying. period should be
reckoned with. reference:r to
actual number of days duty

rformed_lgnoring days of
ggéﬁry’off, leave .and absence
| etc., ‘All days of duty wili
' counted irrespective of
intervening spells of absence,

-~

o which ‘do not constitute break .

Frequency at which leave Qill

be credited.

in service.:

Twice .a yvear, on. the 1st
Janyary.and .1st_of July. credit

- -4 |Will be”afforded for the .pre-

ceding half year or fraction
' .| thereof, “on. t.pro-rata basis
| 5TERE rate of oné day every
10 days of worky, TT———

- ——

sd/- .

#(KRISHNA MENON)

DY.SECRETARY TO THE -

S.K.CHAKRABARTYQ/L?L?J
Assistant Personnel Of ficer
ATOMIC MINERALS DIVISION (NER)
DEPARTMENT OF ATOMIC ENERGY
Government of in lia
SHILLONG-792 071

it

GOVERNMENT OF INDIA,

.

™
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Encl: As above ' .-_ - \i ?" Q;

o o Qe R
P

Governinent of India™ SR
Department ‘of Atomic Energy o
“Atomic Minerals Divisien. = .
North Eastefn Region

'A M D * Complex:

P.O. Assam Rifles’

Shillong=793 011

No. AMDVNER/7/24/88-Adm/vbi,1;/Hin4 e Date :, 22.02.1996

Sub*- Seniority List of Casual LabourerS(on T Se )
‘of _AMD, NER_as -on_22,02 1996.

D o s S S i B e G i i -

PleaSe refer to telex. No. I-‘eb/143 dated 20 02, 1996 on the:

above Subject.
S

"2 In this connection, it is 1ntimated that as on date(i.e.

22 02.1996) there are 113 (one hundred and thirteen) Casual
Labourers(on Temporary StatuS) aa per the enclosed Seniority

_ "(B.M. Swarnkar)
<~ Regional Director

Chief Administrat.ive & Accounts Officer, %Ef\\o
Atomic Minerals Division, D.A, E., : '

' 1«10-~153~156 AMD Complex, aegumpec,ﬂ

HYDERAB AD - 500 Ole,

—-——-—-.— -----——_.--—--—-----&bob :

P

S. K. CHAKRABARTI[ (
Assistant Personnel Officer
ATOMIC MINERALS DIVISION (NER):
‘DEFAATMENT OF ATOMIC ENERGY
Government of I~ lia
SHILLONG-793 OM

’ \\\_\ '
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\(,.  SENIORITY LIST OF CASUL LABGLRERS(ON TEIPORATY STATUS) OF MORIH u?srm;_ nsc;m O /S N zz.oz.ma. L
o SlNo.  Name _ Father's Hame Date of Educational Technical-  SC/ST/- Dato of Home Districl & Slate Place of posting
Co - : Birth Ouahlmmn maliliumn M. me.
§/5hr §/Shi - »V y _ |
4 Thlesar Das \7 Jairan Das = 2007194 8 - ‘sc_ o1 1,190 ° Moaon. Atsan Aruna}h.l Praesh
2 Ajav Kusar Das "+ Anfl Chandra Das 01034966 TN : RS- . 01.03.1982 E. K Nnh.ﬂmhalavl vﬂaha.dtks
T ibnder Baitha  Bhuklu Baitha TR A T L% e ma Maataroor Bibar  Arunachal Pradesh
TS eyl Rt Sevak Raa Ral 09.07,1983 K.S.Fal) L — o %0,09.1983  Vaishall, Bihar  KTRP Doatastat
37 Thaoa Sichsew Lonao Sichsew - 01,01,1981 3N " - Sl - 31.10.1984 H.KaIuﬁ, Arunachal Arunachal Pradesh
b Tamar Taba Tangu Taba 01,01, 19568 ﬂhv‘ - - b' 5 01.11.19&4.'H.8hnc. Arunachal  Arunachal Pradesh
N ? Bina Sanema Vine Marak 06.02.1968 Tia . - K | - SY :*).11.1934 W.K.Hills,Beqhalaya KTRP, Dosfasiat
8.  Taje Paying Tarik Paying 01011969 Sth - 8T 30.11.1984 U.Subansir{ Arunachal Arunachal Pradesh {
@ Kushal Chandra Das  Indresvar bas 20.00.174 9 . - 18.12.1984  Sonitour, Assam  Arunachal Pradesh
10 AJit Singh Kataria Raa ban Kztgrh ©0L.0%.1497  9th ) ‘ ."R o 17.07.1983 | Neerut, U.P, Security,Shillong
| 11 Jeel Bahadur . Pashuoati Lama 01.01.1961  3tn - | . '.30.."1.1.1963 .H.G,Hllll.n;ohnlava KTRP, Doafaisat
.2 Kalindi Kusar Das  Charan Kusar Das 10.08.1967  7tA - ot.oz.ms' ';uttak Ortssa  HC-28(3) Nonalona -
13 Kuldio Ral 9/ lae Rfl 2.06.1966 810 : ; Y (BC | ;17 m 198 _.A;"Elf"(:tﬂlll.ls,ﬂeqha!lva €.8.G. Shillong ‘
M S Jo Marak o s = s o, 1986 E.GM1ls Meahalara Chen.Lab.hillenq * i
15 - Ginish Ral Phaldavi Rl Rob9 0 o .13.0«195‘6;'_".f'v."nh.u Bibar " LT-323(3),BLdhkhar '
‘16 Rasavan Prasad ', Krishna Prasad 18.02.1968  8in . ‘ (BC “;30.06.19&6_ ' Bhojou{ﬂg;_’/fﬂvub. Shjl%
\l Karavan Paul 5," Nani Gooal Paul 11,09, 1969 Matric F:lil R 1707138 »\,E K. Hills,Mechalaya Security,Ehillong
M Chamar Sinoh Wit Rasadbio Mita - 0RR 3 b = BT 010819 Rejnandeaen P, Security,Shilleng
' 19 Shvasal Chandaz Late Malini Chanda 07.03.1963  9tA : mc ‘:"Qg_oé.sm : Q.K.Mllln.muhalnva £.8.G., Bhillong

Y
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/ §t.No. 3«0 \

Filhor‘s Nase

Date of Educational

Technical ' SC/SI/ " Date of Home Dlstrm 4 State Place of posting

T

n

W.K.Hills,Beqhalava KTRP Dollllht -

Birth malm(mon ommuucn 0. Enam.
20 Mohan Rai Late Taken Rai 07.02.1969 ~ 9th - .. '_;';t-' T0BC T -01.10.1986 Ka}ihir, ‘Bimr, Arunachal Pradesh
221 ~ Shibji Rai " Jaaru Raf 21.04,1963 " Lo ..qac',:,,‘-ja m.wu,-" valnﬁll!;lalha! €.8.G. Bhillong
Lal fohan Rai* Shanti Lal Rai won oo e "'-Iza 0,49 Vaishll, Bibar  E.5.6, Shillon
Lakhan Deo Ral  MahendraRai - O,00,198 9h SR 'mc,j.,,zz.qo.wu _w'u_n:m Bibar © @-42(812,Kulane
CWtilal Vadaw R Yalw (8206 9 - =z fam, Br - G-A2SIZ.Kulane
B Harl Prasad Thlak Bahadur N 6;.01.1954 - -l 31.10,198 '___:.x.ﬁngn.n@.un Phys.Lab.Shillong
2 Raaendra Chakraborty Late R, Chakraborty  14,07.1963 usnc fyg;q;;tgﬁq - - V,_,ot.;;.wu -,‘vjcm‘m." Mua.  E.5.G. Shillong
2 Debender Ral T LatefarjuaRal 23.91,4983 " = 65,'12..1956”|v'.imu Bihar  £.8.G..Shillong
@ RaMareshRai  Dina Bandha Ral 2.00.193 8N -— m orot.mw 'Vlnhlhall Bhar  Mahadeks
@ Diaendro Sanama  Nirun Marak QR.04.191  Sth. - & oonew vy.x.uun.mamim L1-323(3), BLdhkhar
0 ED.SMra China Ring Marak * 204L0981 St © . = ST QRO WK.HiLsMeahalava L3031, Stdhkhar
3 Ferrison Moain - Sobichan Sanoma 2.2.098  b1h Do SULOMOLIN WM Mechalava LI-323(3) Btdhhar
R Sh oMbty KK, Hahanly N D T = OLGAWT Puralis Bl IK-280),Nonalon
Crioston Moain  Redan K. Marak BaLes e : — 01021987 Goaloara, Assas  WDS-300(2) Nonalong
Jalesvar Sineh . Lakhan Sinah 10.02.19%9 SN C= = 0N03.997  Vaishall Bihar D 335(3),Arunachal
Point nmhmoni Mores Thonani 28.02.4512 S o= ST /2.00.4987  W.KHills,Neghalava KTRP Dosfasiat
Y‘iellev Lynadoh Kadrao HOSA94 3d '-'- - 81 -7 01.04,1987  W.K.Hills,Mechalaya KTRP Domfasfat
Rl Kat Taro In 312,198 an,v S = st 01.03.1987°  W.K.Hilla,Meghalava KTRP Domiasiat
) Kamal Deo Rai Seikh Narain Rai _ 2.10.1963 Matric - K - 0 _01_.05.1957' Vaishal, Bihar Security,Shillong
| kvl Stolding Kashing 2.08.4570  #h -f' o — . st j“".": 91.0§.1987 " WLKHiS, Meqhalava  Mahadeks
* Sat.Januka Rana \ZO:I Bahadur Rana 160,194 4tn - = - ':06.0.3:._198‘7 E‘K;Hills.ﬂoohllgva E.S.G.,Shlllo'nc
M sal. Balender Ki!l% Svarup Sing - TR ST a ‘-,-‘ - 07.05.!98f E.K.Hills, Meahalaya E.8.G.Shillong ‘
@ Sl Sarawali Tn PBThasa A2 3 ,-"’- SR 09081907 ‘-";".u.mli-s.mmuu E.5.G.,Shillong
8 Set.Daassvans Sord® Bastl Murm 02,1987 4 - s 12081987 © NDlnafour M Bencal £.8.6..Shillon
Housebill Frilana lon 02199 61h Rt R X
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S1.No, ‘m’s

Father's Naae

Date of Educational -

Technica!

SC/ST/ Date of Home Dislrltt $ BtﬁL/le of muno

Bieth  Qualitication Ouallhul:on (1]: Encm "~
4 Basil Murm Radional Murmy B.06.1964 41N - st "'01.03a1987‘ N.Dlnajour.w.stnqal €.8.G.,8hi1l0ng
s Surender Prasad =~ Susara Prasad 1.12.1967  7th - CE(,.[,Q?.07.1987' ﬁhojpur..ﬂihg(';, WDR-300 Stdhkhar
BT Hari B.09.1966  dth. — '_sr"i . og.{@.wu"'uxmm,mmtm Vol-35(31Ranajadonq
. 48 Crore Nonglona Nik Paliar Q.00.1970  4tn - '._ ST :i,'01;1071?87 H.K.Hills.ﬂtohlllvt WDS-300(2) ,Nonglong
9 Haraohan Bharali Dhiresvar Bharali 01.06.4968 H.S.L.C. - - : 1§!iQ.19&7‘ Nalb{ri.ﬁssan.f;"_“ﬁhen.Lah..Shillonq
'50 Suresh Rai Basudev Ral 04.02.1969  8th - -i - 0 I20;10.1957‘. Vaishali,Bihar - G-42 8(2),Kulang
31 ' Taou Lal Paul 547 Late Manoranjan Payl  29.10.198% H.S.L.C. ' -; _ﬂ--; K 0!;i{.1987 Kariacgﬁj,&ssaﬁ, Security,Shillong
.-52 Dlllo Das C? Late Debender Das 01111987 ath'.: ;-' : ;{;:3}.01.11;1987 } E.(.ﬂilli.ﬂtqhalava £.5.6.,5hi11eng
Rajender Prasad Sab Ganca Ras Sah 01050973 Matric e e 16.41.1987 SaQastiwv. iuwf Adnin. Shillonq
" Sal.Krinolin Nikhla Ilahi Bhuaus 07.07.198 & . — gOs -on_bg,wu,},z.« mus.mhmya Adain. Shitlong”
_‘ 55 o MKMIDE Keaind Mohan Deb 16,03.1972 Sth- - - ‘!;,,‘._:Oil.f_oé.i‘?u:.;;Kuhmj Msan Mahadeks
.'-f-"/-' % Sharnikar s Josesh Wunda A - 51 Vv109.0'2.v1%8":0(ulwo. fssas  WDR-300, Stdhkhar
oy Chunnu €. Munda T 16,10, 1949 m.n}u;' — s fovv.ﬁz;ma W.K.Hi1ly, Meqhalava WOR-300,5tdhkhar
%8 . Brilson Shira - Jison Marak .44.4971 5t : e ST - 01.03.198 U.k.l!'ills.mohalm WDS-300(2), Nonglong
. 59 Shiv Kumar Sinah  Chand Ohari Singh  20.01,1988 Tt : - 0 10.03:198 . Bh‘joqr. Bihar Becurily, Shillong
80 Prafulla Kr, ﬁh;rall Gajendra Nath 29.07.1969  Matric FaliA - -~ l'ano.on.ivaa N;Ib;;i. Assan Arunachal Pradesh
Y Arit Sanabah  Dovell Karwein zéoa.w& 1) < w 30051988 WK, Hills,Nechalaya WR-200 SLdhkhar
Hackdonal Lynadoh  H.Thonanl 56.10.1969 1L o - : Sil: l07.06.1988" w.K. Hills, ﬁoqhal;vn WDR-300,5tdhkhar
Rachunath Rai~  Jawun Rai Bt o . - = '01.07_.1955 aishall, Bitar  WIS-3002), Nenalong
Restinley Hojf}yf:v .12.19%8  8th li s - '.si < 09,97.1986 W.K.Hills, ﬂeqﬁnlava KTRP, Doafastat’
. ) Set.Rendkadevi Sunar Bheea Bahadur Sunar  02.03.1963  4th o = 61.08.1988 ’ E.«,ﬁllls.ﬂ:ah&llva €.5.G., Ehillong K
b6 Krishna Ram Sharma  Late M.R, Upadhvay 21.08.1967 H.S.L.C;v' - - J"01.09.1968 _£.ﬁ.Hlllt;Heah¢lava Tech, S!t.SQillanc _I'
" &7 Nitvananda Ded . Govinda Ded 2L0149%9 BN T~ = L1498 ‘Nur@hvlrlwu Hahadeks
8 Suhl Kusar Versa * Late H.C.Verea w0 BA - 06 02.11,1988 Rohtas,Bihar Stores, Shilleng
| N

’
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Sl.No. !!!éﬁ

Father's Mame

Date of Educational
Birth  Oualification Gualitication OBC., Encage.

Teehnical

SC/S17 Date of Home District & Stale Place of posting

89
10
"
7
n
L
73
16
n
‘ 78
9
80

81
84
8
87

89

i

94

Harendra Sarafaryy
Pale Singh

Sunil Kumar Mahato
Niraal Das

Gual Singh

King

Shrialy Jongval
Brian

Shen

Sat. Rita Lynqdoh
Preet Raa Mandavi
Kasal Singh Tarme
Kapil Gajaer
Naresh Kumar Darro
Nandan Saha 2/
Pavlus Thaw

Ishor Kumar Chetry
Tabi Taba

Sita Ram Kushar
Fros

Nary Gooal Mahato
Yawn

B.Lynadoh
Hanlesaan
Mahananda Sob

Ganga Chetri

Pohar Saralary
Kasingh

Mukul Chandra Mahato
L.C. Dutts

Heir Singh

Kingly

Keedlee

Lorsing

Soren

Hartin Uasonq

P.R. Mandavi

Aaor Singh Tarae
Late Baldoj Gajaer
Pessi Ram Darro
L{le Tara Saha
Partasius Marthong
Aaar Bahadur Chetry
Tang /}lba

tiiﬁfn Kushar
Hores

H.C. Mahato

Nisine

01l Jyeva

Phrianly

Govind Ded

Hariprasad Chetri

L

10,02, 1966
2.08. 1968
10,02, 1968
04.04. 1971
26.02,1969
20.03.198
21.10, 196
30.09. 1964
01.01,1983
2. 12,198
17.02,1989
11,08, 1949
15.08.1970
09.09.1970

(01.06. 1984

oL 111987
02.01. 1967
13.01,1949
25.10.1969
a.08.1972
25.04.1970
01.03. 1969
21.11,1967
0.03.1972
02.10.1973

10.07.1968

th
3tA
H.S.
bth
4
3rd
Sth
&th
3rd
Jré
9th
A
8t
th
9t
1)
H.8.L.C.
7thl
9tA
b1{ I
8th
Sth
Sth

bth

Deva.lic,

st

st

-

st
ST

St

st

St

st

ST

ST

a

11512.1758
08.01. 1989
04.02.1989
01.02. 1989

03.02, 1989

©07.02.1989

24.02.1989

28.02. 1989

© 28.02.1989

10.03, 1949
01.05. 1989
01.05.198§
01.03.1989
01.05.1989
13.03.1989
30.04.1989
31,07, 1989
21.09.1989
02,10, 198%
13.10. 1989
31.10.1989
30.14.4989
21,12, 1989
31.12.1989

01.01,19%0

07.04.49%0

| Kardi Anglong,Assan Sotu}itv. Shillong
W.K.Hills,Meghalaya Vol-33(3)Ranqjadong
Purulia,W.Benqal  WDS-300(2), Nonglong
U.K.Hllll,ﬂ?thllvl LT-323(3) ,Stdhkhar
E.K,Hills.ﬂoqﬂalavn Vol-33(3)Ranqjadong
W.K.Hi11s Neahalaya Vol-33(31Ranejadong
W.KHills, Heahalaya HC-28(3),Nonqlong
_ WKHills,Meohalaya  KTRP,Donlasiat
W.K.Hills,Meghalaya HC-28(3),Nonglong
E.K.Hills, Neghalays E.8.G.,Shillong
Rajnandoaon,M.P.  Vol-33(3)Ranajadong
Rajnandaacn, M.P,  WDS-300(2),Nonglong
Darjeeling,W.Benqal Guvahati Trast.Canp
Rajnandqaon,M.P,  Vol-33(3)Ranqjadonq
E.K.Hil1s,Meqhalava €.8.G.,Shillong
W.K.Hi11s,Meahalava WDR-300,Stdhkhar
€.K.Hills, Meqhalaya Library, Shillong
W.51ang,Arunachal  Arunachal Pradesh
Hazaribagh,Bihar  Phys.Lab.,Shillong
W.K.Hills,Meqhalava KIRP, Dosfasiat
Purlia, W.Bencal E.5.G., Shillenq
W.K.Hills,Meqhalaya  Mahadeks
W.K.Hills,Meqhalaya GD-33(3),Arunachal
W.K.Hills, Meghalaya Hahadeks
N.Tripura,Tefpura  WDR-300,61dhkhar

E.K.Hills, Meqhalaya Security,Shillong

.
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Father's Name Date of Educational Technical SC/ST7 Date of Home District & Slate Place of posting
Birth  OQualification Qualification OBC. Encace.
s - Prasod Rai Bihari Rai 20.08.1972  1tA = = 08.04.1990 Vaishali, Bihar Phys.Lab., Ehillong
Y ) Yashvant Kr. Mandavi Vishesvar Mandavi 03.05.1972  &tA - - 16.01,1990  Rajnandqacn, M.P,  Adain., Shillong

' 97 . Ashok Kusar W Nanku Prasad Yadav 14.08,1968  Matefc «~ = 31.01,1%90 Bhojour, Bihar Securfty, Bhillong

‘58 Shoren Wel L. Warjohn 20.10.1948  &t» - st 01.03.1990  W.K.Hills,Meqhalaya HC-28(5),Nonglong

9 Ober Sinch Roy Sin 21.06,1975  4tA - & 12.03.4990  W.K.Hills,Meqhalaya GD-33(3), Arunachal
100 - Stedly Roy D.L. Roy 3.12.1970 M - 9 03.04.190' W.K.Hills,Meqhalaya Phys.Lab.,Shillong
- 101 Sadanand Talukdar  Chandrakant 03.03. 1969 9tA = = 003,190 Nalbari, Assas 6D-33(3), Arunachal
102 Raa Chandra Rai Avodhva Rai 10.01.1974 816 —  08C  04.03.1990 Vaishali,Bihar Mahadeks

103 Philip Alley @B.R.197¢ Sth — St 12.06.1990  W.K.Hills,Meqhalaya Vol-35(3)Ranqjadong
104 Brison Kowil 3. 2.190 SN — st 03.07.4990  W.K.Hills,Meqhalaya HC-28(3), Nonglong
103 .Pius Sanariang Jostin 15.03.1967 Sth — ST 03.07.1990  W.K.Hills,Meqhalaya LT-325(3),Stdhkhar
106~ Nicholas Kharmuti  Kristina Kharsutf 08.07.1988  Sth St 03.07.1990  E.K.Hills,Meohalava Security, Bhillong
107 Burnabus Saresang 06.12.1986 — -~ ST 30.10.1990 W.K.Hills, Meqhalaya  Mahadeks

108 Starvin Lee Roy 19,06, 1974 St — 1) .19.12.1?;90 WK Hills, Meqhalaya Vol-35(3)Ranqjedong
109 Nilsen Shira Bino Marak 18.02.1972 1ty — 28.01.4991 ~ W.K.Hills,Meqhalaya LT-325(3),Stdhkhar
110 Stealson D Shira Manidad Marak 19.07.4971  9A - 51 01.03, 1991 H.K.H!llt&ﬂothlivamw. Stdﬁkhar%
11 Malki Thaw ‘Partesius Marthong 03.12.1968  StA — ST 01.10.1991 W.K.Hills,Meohalaya WDR-300, Sthkhar
112 Ferdinan Paliar  Mahin 30.09.19%3 @y — | St 21.10.4991  W.X.Hills,Meghalava LT-325(3),5ldhkhar
13 Shimborlin Kharsaw  Moni Singh 31011969 3rd - st 04.16.1999  W.K.Hills,Meqhalaya LT-325(3), Sidhkhar

5
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Goveranment of .India
Depertment of Atomic Bnergy:
Atomic inerals Division

1-10-153-156, Degumpet,
Hyderabad - 500 016

N6t AVD-42/93/90-08 / uo)}f f}atga February 14, 1996
g S

A copy of 0.:".Ho. 1/1(5)/01-~ /'35, d°tef‘ J"nu ry 29, 1996
received from v’u, JHNH“I is Loruﬁrded hereuith for 1qxormat10n

S L e
. . ",~‘ "' Ny e “-- \ "\

| (BaJﬁgei hohan ualf\\ )

gtaff Relations Officer . - e

£11 Bcctions/lebs, AFD, Hyderabad.
' ﬁll feaions o

R jﬁ ! AR
/lv\\ DM U\"WIJ\ .
4ﬂ“ Subject: Rerulatlon of - pald weekly off

for C<su"l lebourers.‘

LI I §

nas been brougit to the notice of tb1° Depertment

éﬂﬁ}nct some of the units are not folloving the guidelines -

ssued by the Dep.rtment of Personnel & Training in the
.Mntt r of reculation of peid treekly ofIf th the casual
lzbourers engaged in various units. DPT vide its 0.M.YNo.
149014/2/93-Fstt.(C) dsted Julv 12, 1904, has clarified at..
“item 5 therein thet since the f20111ty of paid weekly off
is admissible after 6 days of continuous work, this would
net be admissidble to casual employees working 5 days in a
week in offices observing a five day week. In other, words,
offices observing a five day week‘would'not“have‘to give a

paid weekly off, .o L

2; In this context, it is noted that some of . the Adminig-.
trative Offices of this Department observing a 5 dry woek are
employing casual lahourers during the intervening holldqy¢
and/or for a 6th da», thoush it is e closed holiday, just to
allow them the paid weeldy off on the 7th day. This system
passes oi uniatended wages to thé crsusl lébourers not only
for the 6t day (i.e. a holiday) but also entitles them to a
paid holidey. The very idea of & casual l=bourer is thzt he
is hired only when needed and to the extent needed and it

S. R, CF!ARFIABAF!TI)l,(?'tg
Assistant Personnel Officer
ATOMIC MINERALS DIVISION (NER)
DEPARTMENT OF ATOMIC ENERGY
Govemnnent01|nma
SHILLONG-795 -
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is not # reguler and contlnuous enp10vment Depeadlng on !
nee(,/5 casual labourer should be nired for a specific ’
: numbor of days at a time gnd not on a. contlnulnv b?SlS.

-2

3. M1 tho ﬁnnlnlstratlve Hea ds of unlts are therefore,
requested to keep in view the mb0"° cla rlflcatlon while
engrging cnsvel labovrcrs.

"4, - A1l Pav and Accounts Ofxlccrc will ensure that all

' “claims are regulated strictly in 2ccordance with the Govt,
_of India's 1anrvctlons on. tho subject issved fiom tlme to
“time, . )

-~

5. This issues with the approvel of the Competent Sutherity,

sa/-

(P.XLa. r'UAUP) : _
Under Secre+arj to the Govt of India

pﬁﬁLQQ}x,  ,:‘ ‘  ?;‘ | - ;

8K, CHAKRABARTI 4/ 4/ 6

Assustant Personnel Off:ce
D\ ¢ ,e, \ EQ‘ ATGMIC MINERALS DIVISION (NER)y . i
Q\ \C(\Q - DEPARTMENT OF ATOMIC ENERGY 7 L S LT

Q\(/'\ o Government of Indig” -

SHILLONG-783 on .

L.
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Oui. No. 17 @f 19S6

Yorth Eustarn atomic linerals

workcer's Union & Ors.
-Versus -

Union of India & Ors.
-And-

In the matter of -

Lo Ml

Rejolinder submitted by the

applicants.

1. The above named a: plicante of the lorth Basgtern

Atomic Ninerals vorker's Union & Ors. kost humbly and

respectfully begs to state as und2r :

2, That the applicants deny the corrcctness of th

e
¥

o

Vi

statement made with ruference to the background note of}-

the cacze in the wrict.n statement by tne CuugonAzatn, the:

RS
applicants categorically deny the statements of the Kuspd™

dents that there arc 113 canual workars are d:sistin&ﬁthe
A
regular staff as and whun required based but in fact
3 i

there are 123 casual labourers are prescently working im the’
BN

of .ice of the Regiopal Director, Shillong as well as [ 4
Thaohgh W b v P
in different field offices throught the North sastogn. A !

b #
Re.ion on reguléer bagis since their initial engagenents i

between 1981 and 1986, Therefore the field wor.. and offY
-
e e s Work -

e




L
ng : Caﬁ}«izzb
Db
=4 4
for which the applicants were appointed are of regular
nature of work and the allegation as and when required
Qﬁ}ﬂ‘ neq&i:edjg;ség made by the respondents does not arise

_of wages on casual workers where the nature of work

~entrusted to the casual workers and regulars employees

at all in the instant case. Thig is a misleading statement

of'the respondents and it would be evident from the Office

¢

Order dtd. 9.1.92 issued by the.Personnel Officer vide his
letter No.AMD/NER/S (1)/88-Admn/168 wherein it is stated 7

that the'Regional Director had aj;proved the payment of )

L}

DA at the rate of &, 25/- per day in addition to basic
rate i.e. Rs. 25/- per day with effect from 1.11.91 for
76 labourers and it is specifically stated that all the
casual workers are deployed against regular nature of

job but in fact there were 123 casual workers are also

byeden
serving at the relegant time when the officgr of 9.1.92
was issued . It would be further evident from the Head
Office letter under reference No. AMD—66/3/87-Vig/19§Z?

dated 3.10.1989 where it was directed by the Head Office

& A

to all the Regional Directors specifically in parggraph
A
3 to identify the casual workers who do the samen:;;R

as that of a regular empolyee and implement the revisia.

A
W

is the same. The relevant portion of the letter q§tedi

3.10.,1989 is quoted below :

n 3, The Regional Directors are, theeefore, 'ﬁ\¥ ~d
requested to identify the casual workers:

who do the same work as that of a reoulari 

4, Regional Birectors are also requestéd to .,

furnish monthly returns of casuallefkétf




who are paid wages as per para 1 above to

APO(R), Hyderabad so as to reac¢h him on or

before the 15th of every month.

5. The above category of casual workers are
to be engaged for work of & hours.a day(including
1/2 hour lunch bneak). They are eligible for one [
paid weekly 'Off' after six days of continuous
work. The rate for such weekly 'Off' will be the

same as above,"

From above it is quite clear that the wages and DA were
paid to the casual workers who were entrusted on regular

nature of job and subsequently the order dated 9.1.92

was issued after verification., Be it stated that althogh
76 casual workers were mentioned in the letter dated

9.1.92 for payment of DA but in fact all the casual

workers who are member of the Aforesaid Association ware
. .

paid DA in the approved rate after being specified th&t&
. N

;"—ﬁ&;';

all the casual workers are entrusted with regular nature: . \
of job. Be it further stated that even if the applicantg{f;
wére not inttially'appointed through employment exchangeE
even then they are entitled to be regularised con;ideringé
their logg service under the respondents. I is categort~;
cally deny the contention made in paragraph 3 of the :@%Qf
background notzon‘the_case,that the casual workers were not
sponsored through employment exchange are not entitled fbniﬁf
conferment of temporary status as per O.M, dated 12.7.94.;;:1

It is now a settled low that the casual workers who are -




2 - | G

e

appointed long back and continue for a long time in
service in a Cenﬁral Government Establishment are entitled
for benefit of temporary status as well as benefit of
regularisation'and the regular service benefit cannot be
denied to the applicants who are‘serving in the same
establishment for more than 10-15 years.

Theapplicants strongly deny the statement made in
pafagraph 4 of the backgrodnd note on the case and furhter
beg to state that the Atomic Minerals Division being a |
Central Government Organisation cannot deny the regular
service benefit to the applicants on the plea that there
is no specific recruitment norms exélusively applicablé
to the casual labourers for selection in a regular '
estaplishmént. Unfortunately till date no casual labourers
serving :

/under the Regional Director, N.E, Region are regularised
against any avﬁalable_vacancy whereas in a number of
'available vacancy even in.Group D category casual workers
of other regions are being regularised and accommodated
in the North Eastern Region depriving the members of the
North Eastein Region Atomié Minerals Riwisionm workers
Union, who a re serving for morethan 10-15 years in the

- same establishement and entrusted with regular nature of
job as admitted by the respondents themselves in their
letter dated 9.1.92. In this connection it may be stated
that only & drivers which initially employed as casual
workers are subsequently regularised for the sake of
convenience of the high officials of the Atomic Minerals

Division of North Eastern Region. The guestion of submission

of application in the event of circulation of available

- vacancies does not arise as the applicants are being



. particulars of 15 casual workers who are regularised in th

3 and 6 the applicant beg to state that the North Eas te::‘

_Director, Atomic Minerais Division, Shillong and several

entrusted with regular nature of job and ney‘such frcular
was issued at any stage by the r:spondents for regulari-

sationnof casual workers serving ;n North Eastern Region.

The present applicants categorically deny the state=~

ment made in paragraph 4 of the RBEHmEXX backgrotind note R

of the case that 15 temporary status easual labourers g

are
NRXE selected for recular posts. The Hon'ble Tribunal be

pleased to direct the respondents to produce detailed

establishment of Regional Director in the North Eastern

Region.’

A copy of the letter dated 3.10.89 and 9.1.92 and

18.9.92 are annexed herewith and the same are marked as

*<&p£ﬂo£ﬁcd\\v»vayoV&~

Annexures- 4,5 and 6 respectively. agaﬂkxe4i~qv

@oxh M enle tn Xu¥rek &) Ceangval T s - _,-‘,
v ey L ovby C xL‘c"&’)’P“‘)«V "'&3 - Y,
3. That with regard to the statement made in paragrap5

Regibn Mineral Worker's Union is registered under Tr Sos
Union Act being Registered No. 79 dated 19.5.92 and th§?1
same is affliated to Regional Coordination Committeec_i
All necessary documents and papers were submitted for-ii?

recognition of the aforesaid association te the Regionaiﬁ?
reminders were also submitted for the same but till dut 4]
the authorities did not eommunigéte'anything regardin;fA
recognition of the said U;ion. However, the nuxhsxitxe;f
ﬂiﬁxnmkxa@mmnnixat Association is registered under theff
Indian Trade Union Act and also deny the statement maéeﬁ
paragraph 3 of the written statement that the casual;?;h

are engaged only as and when required basis rather iﬁtwou.f




be evident from the official records of the authorities
of Atomic Mineral Pivision, North Eastern Region,
Shillong that all Casual workers i.e. members of the
aforesaid association are engaged for regular nature

of job. The applicant further reiterates that they are
altogether 123 casual workers serving under the Atomic
Minerals DPivision, §hillong and they are the members of
the the North EasEegn Region Atomic Minerals Workers
Union. The names of the 107 members is already furnished
in the original applicétion and name  of meber of rest
16 arged to be produced at the time of hearing and it is
a fact that the temporary status was conferred with

effect from 1.8,93 to the applicants.
s/.? .
4, Thatg the applicants deny the correctness of the

statement made in paragraph 7,8 and 9 of the written
statement made by the respondents and beg to state that

in paragraph 7 the respondents ha?e deliﬁerateggiven
misleadingvstatement regardi@g néture of job of the | -
members of the aforesaid ass&ciation and it is further
reiterated that the casual'wo}kers are engaged for

regular nature of job which even admitted by the respon-
dents in their official records and therefore the demand

of regularlsatlon is very much 1eg1t1mate and Memberq of

the association have acquired a valuable and legal rlght

for regularisation of their services considering their

Past long period of service rendered for about 10-15 years

in the same department justified for immediate regularisation

The applicants strongly deny the paragraph & of the
‘written statement and begs to state that names of all the

10 members mentloned in paragraph & are verymuch agailable

4——5% o M ed 9vatt,\.\ 4 v~ ’54\. tlemn—g |
G%QEQ in the egelaeuye—ae%eeheé—Wieh—AaQexege d—of—the writtern




CH - ot
statement., All the 10 members of the association whose

names are méntion in paragraph 8 are still in service under
the Atomic Mineral Division, Shillong}and even they xsaxs

are in the Pay roll in the last month of Juné 1996 except

Shri Birendra Gupta but he is a member of the association.,

The respondents are not alloting any work to Mr. Birendra
Kumar Gupta ahd they are not paying his salary but still

a member of the aSsociation and praying his regularisation

of his service alongwith other members of the aséociation.
Since nature:of work to the members of the association of

the association are of regular nature therefore the respon-
dents cannot deprive the regular service benefits to the
applicants and immediate regularisation is neeessary to
thevextent of eervice benefits who are performing sikilar
duties under the Atomic Mineral Division in different -
regions of the country. The applicants beg to state that
kRexsXary they are serving in the Atomic Minerals Division T
NER for a long period of abot 10-15 years in the same
establishment and this is admitted position that they are
entrusted with regular nature of job therefore their services
ought to have been regularised long back in the light of
various Supreme Court and High Courts and Tribunals decisionsk 
énd it is now well settled iw that if the casual workers

are engaged for regular nature of job and served for a long

"period thetfr services are required to be regularised. In the

instant cpse the higher authorities of the Atomic Mineral
Division did not take any initiative at any point of time

for regularisation of the service of the applicants although



“the aésociation démanded the service of all casual

"workers for regularisation for the long service rendered

-[!.; f - "by them but presently in every year almost 4/5 regular

vacancies of Group D are used to be filled up from outside

the North Eastern Region by depriving the local casual

‘ 'erkers from their legitimate demand of regularisation.

- In the last few years the following Group D posts have -

been filled in by transferring the'incumbents from outside

the region which is deprived the benefit of regularisation

of theé casual workérs from this region.

1.

2.

3.
q.

5.

10.
11.
12.
13,
14.
15.

16,

Sri Ramkrishné, Watchman

" Satpal Singh, *

_“. SeK.Das (Helper)

" M. S. Kumbekaf, Watchman,
" F, Saran, Watchman
*  S.C.Gope, Watchman

u Saliram, Helpér
Jagadish Chandgg ﬁe@per,

" Raj Bhadur, Watchman

" Manu Ram, %Watchman

" Hari Ram, Watchman

" Sadanand Patra;Watchman
" G,S. Ram, “atchman

" K. Handa,Watchﬁan,

.o H.,L.Verma, Helper,

" L.K, Acharya, Helper

!

e
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The applicants urged to produce a list of G'r<>up B officials
who have been‘transferred to North Eastern Regioé from
outside and thereby the local casual workeré are being
deprived in the matter of their regularisation. The
decision of the Apex Court referred in the Original
application cannot be frustrated by this office memorandum
issued by the department of Personnel for conferring
temporary status with effect from 1.9.93. Therefore the
claim of the respondents that the»judgement referred in
the,original application has become infructuous because
of éirculation of office memorandum for conferring
temporary status issued subsequently by the department

of Personnel is totally is a wrong conception of the
respondehts ratioA of the apex court cannot be frustrated
merely on the ground of issuance of an Office Memorandum
and the respondents cannot deny the benefit of regulari-

sation of the applicants.

In this connection‘it may further be stated that

At

as regard the appiieation made that there are only
113 casual workers/labourers are serving under the
Regional Director Atomic Minerals Pivision, Shillong
in this regard it may be stated that in paragraph 6
it is however stated by the respondents itself that there
are 118 casual workers so the statement of the respondents
" are contractory so the applicant beg to enclose &§x 5
periodical certificates issued in favour of the following
casual labouress.namelyA(l) Sri All (2) Sri Qual ®ingh

(3) Sri Nityananda Deb (4) Sri Pale ®ingh (5) Sri Surendra

Prasad Sah.
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From the above it would be evident that the statement of
the respondents is misleading and the applicants reiterated
that there are 123 casual workers working mnder the
regional Director, Atomic Minerals Division, Shillong

who are the members of the association of the Atomic
Minerals Worker's Union.

5. That with fegard to statement made in paragraphs
13,14,15, 16 of the written statement the applicant

deny the correctness of the same and further beg to state
thgt the demand of the applicant for regularisation of
th;;services is very much legitimate and the same is
squarely covered b§ the different judgements of the Hon'ble

n
gupreme <"ourt, High Courts and Tribunals and therefore

the Hon'ble Tribunal be pleased to direct the respondents
for immediate regularisation of their services with all

consequential service benefits.

6. That the applicants categorically deny the comment
made in paragraphs 17,18,19,20 and 22 of the written
statement in respect of grounds mentioned in the Original
ﬁpplication and further beg to state that mere grant of
temporary status cannot take away the right of regulari-
sation as the applicants are serving for about 10-15 years
in the same establishment i.e. Atomic Minerals Division.
Therefore the regularisation of the members of the associa=-

tion ought to have been done long back but to deny the



_‘j\

b
£

regular service benefit by the respondents to the members
of the association the authorities never initiated any
-~action for regularisation. In this connection it may be
stated that during 1987 76’c§sual workers ware invited
for interview for the Grougﬂposts but not a single casual
worker was absorbed against any Group D vacancy during
1989 although 76 members of the association was appeared.
Again in the year 1991 the respondents invited the casual
workers for interview for thé post%of Helper but not a
single caéual work is regularised even for the post ofl
helper and for the post of Mali. 6 casual workers were

inveted for interview at Hyderabad from North Eastern =~

Region but not a single casual worker was appointed to

the post of Mali but all the posts were filled up from the

casual workers all other regions and from the headquarter

U

SR

\? N
[

~ -1 1N EE=NE

office., Therefore the interview is nathing but farse in
the establishment of Atomic Minerals Division. Some
documents/ circulars are annexed herewith for perusal of

the Hon'ble Tribunal.
{

Copy of interview call letters dated 21.2.91,

21 3.91, 10.7.94, 10.7.95 are annexed as Annexures

2
7

~Swn

2,9 and 10 respectively.

7. That the applicant further begs to state that

© Simmediately after filing of the Original Application

before the Tribunal by the members of the Association
the local authorities of the respondents have taken a

very vindictive attitute towards the member of the
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assqciation and draétically reduced the pay and
allowances of the applicants nearly 40/% of the total
wages i.e. 8-10 days in a month in every month on the
plea of circular issued by the headquarted dated 29.1.96
Qhereas there are official records where it is admitted
by all the respondents that all the members of the afore-
said association are entrusted on regular nature of job‘
therefore the pleas now raised by the respondents aftef
filing of the originai application is‘not tenable in

law and the same‘is being done with the sole intention to
harfass the members of the association who filed the

original applicatioh before this Hon'ble Tribunal for

redressal of their grievances.

A copy of the letter dated 14.2.96 through which
the office ofer dated 29.1.96 circulated are annexed

herewith for perusal of the Hon'ble Court, as Annexure

11.

g. Under the facts and ciraumstances stated above

the applicabfens deserves to be allowed with costs.



Tarm = eszdian 3

9V

-13=

VERIFICATION

—— - . e G e m—" e e

I, Shri Nandan Shaﬁ, son of late Tara Shalr,
resident of Nongmynsongd, Shillong, General Secretary of
the Mineral Works Union, applicant in this O.A. 17/96 |
and am duly authorised by all the members of the Association
to .verifﬁ this regjoinder to the afoeesaid O.A. and declare

that the statement made in this regoinder are true to my

knowledge and belief.

I, signlthis verification on this the ’//\, /day o

of Fuley 199, 4 |

Nondr, sk

Signature

General Secretary

sorth Eastern Hegiong! Atomis
Minerals Workers Union,
(Regd- No. 79)
Nongmynsong, :Shi.ileng- 79301
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Annexure%ﬁ

Governmmhﬁ of‘Ind}a
Department of Atomic tnergy
Atomic Minerals Division

Begumpet,

Hyderabad-500016
Ref : AMD-66/3/87-Vig./19148  October 3, 1989
Sub : Revision of wages‘of casual workers where the nature

of work entrusted to the casual. workers and regular.
employees is the same, :

It has been decided with the approval of the
Competent Authority in A.M.D. to revise the rates of daily
wages of casual workers in A.M.D. and its regions, with effect .
foom 1.10.89 in cases where the nature of work entrusted to
them and regular employees is the same, as under :-

Categore Rates of daily wages Bagis

Highly skilled  &s, 31.67 per day 1/30 of Rs. 950/~
Skilled and B. 25,84 per day 1/30 of Bs. 775/
semi-skilled ¢ ,

Unskilled Bs. 25,00 per day 1/30 of Bs, 750/=

2. In addition to the above basic rates, D.A., @ 1/30th

as admissible on &s, 950/4, Rse 775/~ and Rs. 750/= from time to
time will also be paid.

D

3. The Regional Directors are, therefore, requested to
identify the casual workers who do the same work as that of a
regular employee and implement the above orders.

4, Regional Directors are also requested to furnish

‘monthly returns of casual workers who are paid wages as per

para 1 above to AFPR (R), Hyderabad so as to reach him on or
before the 15th of every month.

5. The above category of casual workers are to be engaged
for work of & hours a day (indlucing 1/2 hour lunch break) .
They are eligible for one paid weeklyl'off' after six days of
continuous work. The rate for such weekly 'Off' will be the
same as above,

Contd...
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6. The paymeﬁt to the casual workers should be
restricted only to the days on which they actually perform
duty with a paid weeklyx'Off' as mentionéd at para(5) above
when they perform 6 days of continuous week, They will,
however, in addition, be paid for National Holiday, if it

falls on a working day for the sasual workers.

e In cases where the work done by a casual workier is
different from the work%??ne by a regular employee, the
casual wokker may be pai,'only the minimum wages notified
by the Ministry of Labour or the State Government/Union

Territory whichever is higher as per the existing practice.
Sa/~-
Chief Administrative & Accounts Officer

To
r 4
All Regional Directors
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Annexure-g 4

Government of India
Department of Atomic Energy
Regional Centre for Exploration & Research
Atomic Minerals Division
North Eastern Region

AMD Complex,
P.O. Assam Rifles
Shillong-11

No. AMD/NER/S(1)/88-Adm/168 Dated 09.1.92.

OFFICE ORDER

Regional birector, NER has approved the payment
of D.A., at the rate of Rs. 25/~ per day in addition of
basic rate i.e. B, 25/~ per day w.e.f. 01.11.91,
for 76 labourers (list enclosed) who are deployed

against regular nature of Job.

All Controlling Officers of the Units/Sections
are reguested to prepare Master Roll for labour wages
according to the above rate., One paid weékly off also

be given after six days of continuous work.

Enclo ¥ As above

sd/- J.P,Tiwari

\
Asstt. Personnel Officer
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Annexure;é
Government of India
Department of Atomic Energy
“Atomic Minerals Deivision
North Eastern Region
AMD Complex:
P,0. Assam Rifles
Shillong
No. AMD/NER/S5 (1)/88=-Admn/ Dt. 18,9.1992

OFFICE ORDER

Sanction is hereby accorded for payment of
revised rates of dagly wages as under to the 25

casual workers listed in the enclosed annexure with

-effect from 01.08.1992,

Category Rate of

Daily wages . Basis
Skilled/ Rse 25,84 per day 1/30th of ks, 775/~
Semi skilled
Undkilled Rse 25/= per day 1/30th of Rs, 750/-

In addition to the above bast#c rates, D.A, @ 1/30th
as admissible on R, 775/- and ks, 780/- from time to time
will also be paid |

Sd/- R.K.Gupta

Enclo : As above . Regional Director

- Sub PaK Officer
AMD NE® Shillong

Copy to : Asstt. Personnel Officer (B) AMD, Hyderabad-
with a xEgusx list of casual employees who have
been granted revised rates of daily wages for
information and needful.

%X " Regional Director
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z\——« Lo . Government of India R
: . , Departiment of Atomic Energy : Yoy
R : Atomic Minerals Division ' -
o North Edstern ‘Region AMD Complex,
. ~ _ ‘ PO:Assam Rifles,
) . L e e e 5hillong=11
No . AMD/NZR/RACL/93-Adms /Z/f”/X R , Date:-—19.9.9%
PERIODICAL INCREMENT CERTIFICATE L2, ‘
. - : - Sy NO-
1. Name o, : Shri SurendraPrasad Sah’,/
2.’ Designation’ : Casual Labourer (T.S.) ‘ ‘LEJL
3. Division ‘ ¢ WDR 300 N
4. Scale of pay of post 3 T80=12-870-14-940
5. Date frem which present pay :- 01,09,1994
‘ " 18 drawn ,
6o Present\Pay : 762/=-
7. .Date of present increment i 01,09,199%

_ Future Pay t 774/w
9. Details of leave availed '33 days 9,5.95 to 6.6.95'w1th pay
| 6 " 25.8.93 to 30.8,95 "

1

10. Details of leéve which have :
the effect of poystponing -
the increment

Sol

A.B.K, Rae
L o Assastgnt Pers&%n%l Officer

s, /w _
Copy Pbr information-to. Shr1Atnxxnxmxxxgxmsu,.nd,a Prasad Sah, CL/TS WODR

‘.

D o el
) (A.B.K. Rao) 53

Assistant Personnel Off icer

=g

~300
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Government of 'India

L Department of  Atomic Energy ‘ , ;ff,f?
. . . -7 Atomic Minerals Division 4
.U ‘ North Fastgrn Region i AMD Complex,

PO:Assam Rifles,

A

No. AMD/NER/RYXCL/74/93-Adm, -/
' NCREMENT CERTIFICATE

 PERIODICAL .
) AT , ‘

1. Name g C : Shri Pale Singh j?ig
2. Designagion .. ¢ Casval La ourer (on T.S.)_~ :
3. Division ' : von a8 3""‘ ! &
4. 'scale of pay of post " 150—12-870-14—940
5. Date from which present pay: : 01 09 1995
' ‘ds, drawn
6. Present Pay T >}~ : 762/~ °

7. Date of present increment 01,09, 1995 | N
8. Future Pay - oo 774/--

9. . Details of leave availed : 3 daya 9.1.95 te 11,1,9% with pay
' ‘ © M ‘ el 2.2.95 t. 5.2.95 ‘ .
4 " 8.3.%: . to ‘1 0‘3095 8
- 2°." "17,3.93% to 18,3,9% "
f , 5 . 5.8.95 to 908.95 .

10. Details of 1eave1Wh1ch have:! 1 day on 19 3.9% Leave without pay
the effect of. postponing - 1% days 17, 4.95 to 1, %.9% . " .
the increment 23 " 20,%.95 to 1.6, % . "

R X974
(A.B.K. Rae):
) Assistant Personnel Officer
- ficer, '
E‘If:‘éﬁgif‘éﬁi.l.e‘éér } |
Copy for 1nformabion to: Shri/EﬁXXXNXXXX&MX Pale Sinqh CL/TS Vol 3% 3 '

AR ao_0; -
(A.B.X. Ra /7 o
Assistant Personnel Officer

\ 5 e o
| Bﬁk‘( W%. o
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’ Government of India ‘

Department “of""Atomic gnergy )
Atomic Minerals Division ~
v N ", North Eastern Region AMD Complex,
! : ' PO:Assam Rifles,
Shillong-11
No. mD/N"‘WCL/71/93-Adm.//[{7/ 3% L meem. Date: 18,9,95
PERIODICAL INCREMENT CERTIFICATE . ;7
l. Name S - oy Shri Nityananda Dedb /q>
2. Designation , : : Casual Iabourer (T1.8.)
3. Division , : Proj Mahadeks

4. scale'of pay of post - : T750=12-870-14-940 f§7
5. Date from which present pay 01.09,1994 J)é WL L;A‘(\ﬂﬂf&%d—

" 48 drawn r
6. Present Pay 762/~ —'?98’

7. ‘Dé;e of present incrément : 01.09,1095 __:}> G\/U‘?Z ’Qmjrkbr-‘?a{b
8, ‘Future pay - CL 174/~ TJ&L £, - 0&2/0 .

9., Details of leave ayai;ed 1 day 16,2, 95 " with pay:
| 2 days 20.3.95 to 21 3esr )

’5¥”°I“mwn”t R R

: ' ey ST L R S RS BRI i
1o, Details of leave which héve $ - 1 AR RS
the effect of postponing BRI i ein : A I e,
the increment . |.'--: -l..l NETESLT P.L ' .\\ :‘I<
: O e |
...!/,\:' ;-;’,‘;:\"i ’ ’ o \
. . ' /.-“‘—4—-' .
: CERLAIC A g D oo :':~€
EOA ".';,,:-'-!.‘w ' ' ) S . ' . .(A'B K ao)
e T S Assistant Personnel Officer
: S Uiy ST o
. r -
4 Sub Pa 1cer P
E R )éh?ﬁong Lot
Copy ‘for 1n£’brmatic:mto Shr.i/ fﬁ.vramx.vxum/ Nityananda Deb, CL/T9 Proj Mahadeks
o : ’ . |
A . : : . . oo
." ’ M ’. [ \' e P \’ . P C)ﬁW(w } ) ii
‘ | .. .',‘ | .. . .. ‘ LI (}\.B.K’. Rno) -
) , %%7 . Asgistant Personnel Officer
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Government of India
Department of Atemic Snergy
Atomic Minerals Division
North Egdtern Region
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-
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AMD Complex," ) o
PO:Asgam Rifles, R

’ ‘ﬁ Date: 1.. 0’995
A
PERIODIQAL _INCREMENT CERTIFICATE »\Q{
l. Name : Shrd Qua}. Singh f?ﬁ
2. Designation | ¢ .+ €aswal:Labourer {T.S. ) S e
3. Division =~ .t Vel 353 o
4. scale of pay of post -1 T30=12-870=14~94 - i
5. Date from whjch present pay : 01,09,1994
. 1s drawn e
.- Present Pay : 762/
- Date of present increment : 01,09, 1993
+ Future Ppay o 774/- . o
. Details of leave availed 4 d§y3,13.3.95“tom16.3.95 with pag
1 |
10. Details of leave which have : ° : . |
the effect of postponing ‘
- the increment ) .§
LA . _gou“ . “ : |
. - ...) ,.:. ) :
" Assistaéi Personnéﬁ Officer :-
o : B )
- ! h i.;.
g -

Copy £or,1nforrpation.tq..sm;/mmwflual 81ngb;CL/Ts . Vol 3% 3

' 4

°ﬁﬂhcﬂﬂﬁ”

B.K, Raof/;
Asai;tant ‘Person Qff icer

MV/)\
P @{i&ﬁf/

‘¢
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. ST ' Govermment of India ' .

Department of Atomic Energy
Atomic Minerals Division ‘ :
North Eastern Region S AMD Complex,
: ) . . , ‘ - PO:Assam Rifles,
’dhillong~ll ‘

l. Name : . :
2. Designa;ion : S o ,'ghtt All ’/’-7775
3. .Division C, v‘:“;;(;;b00;ei (T.S)
. ‘ 0l- D/ Unit
5. Date £rom which present pay $ 01.09;1994
: . 7 1s drawn ‘
6. Present Pay : 762/

7. Date of present increment ¢ 01,09,1995
8, 'Future Pay 74/

9, Details of leave availed ' 2 days 8,2, 95 to 9,2,95 W
‘ ‘ 4 13.2.95 to 16 2.95 1th,pay
1 day on. 28,2,9%
3'days  9,4,95 %o 11,4,94
N 21,7,95 to 33.7.05
S 8 95 to 9, 8.95 .

2 32333 3

lo. Detaiis of leave which have :
the effect of postponing
the increment '

Qel -
(A.8.K. Rao)
Assistant Personnel Officer

.

Ehe Sub ia%hiificer,

----q—-— ' /

Copy £or information to Shri/BXMNKINX A11-CL/Ts Vol 3%.3

vl

AR Vg
(A.B.K. Rao) /.

Assistant Personnel Officer
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_ Annexure- - ;9
o 7V
' Government of India
Departikent of Atomic Enefgy.
Atomic Minerals Division
North Eastern Region

REER, AMD COMPLEX
P.0O., AssamRifleées
Shillong-793011

No. AMD/NER/1A56)/91-Adm. Dt. Feb 21, 1991

Sub : Recruitment to the post Helper "A" - Reg.

All officers concerned are gequested to sponser
the names of Casual Labours, who have béen‘working inter-
mittangly over a period of Five (50 years or more in the
AMD establishment for considering their eligibility for
the post of Helper"aA". Watchmen in the workéharged
establishment may also apply for consideration to the post
of Helper "A",

The names of casual labours and watchmen should in
any case reach the Regional Headquarters, Shillong on or
before 11.03.1991, Before forwarding the names the concerned
officers must ensure about the period of work as specified .

above.,

Sd/~- KKK Singh, 21.1.91
| ASSTT. PERSONNEL OFFICER
1. The Project Manager, Domiasiat Uranium Mining Project,NER.

“romee

2. The Dy. Project Manager, Project Mahadeks/Assam-Nagaland-
Mizoram/Atunachal PFradesh, NER, AMD. "

3. The Incharge, Garo Hills‘InVéstigations, AMD, NER,

4. The Officer-in-Charge, Chem. Lab./PHRy.Lab./Pet Lab., NER,

5. The Co-ordinator, Drilling Units, NER, AMD,Shillong.

6. The Officer incharge, WDS-300(1)/WDS- 300(2)/VOL-35(§)/
HC-28(5)/WDR—300/LT 325(3)/GD=35 S(3) D/Units.

7. The Securlty fflcer/Asstt. Security Cfficer, AMD-Complex/
Drilling Units NER,

€. The Incharge, Engg. Service Group, NER, AMD, Shillong.

9. Admin./Accts./Stores Section.

prals
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Annexure-%

Government of India
Department of Atomic Energy
Regional Centre for Exploration & Research
Atomic Minerals Division '
North Eastern Region

v;.,)i.\é.

apMP Complex
PO Assam Rifles
hillong-793011

No. AMD/NER/a (56)/91-Adm/1622 Dt. 21/25.83. 1991

MEMORANDT UM

— S W e GAms Mt e e e

It is proposed to hold an interview for the post of
Helper'A' in this office on 04.04.1991 at 10.00 hrs.

Shri Kuldip Rai is #iherefore requested

to report in this office at the above mentioned address on

the date and time shown above for an interview. He is also
advised to present himself for the interview along with Origiﬁal
Certificates/documents, if any, in support of this date of
birth, educational qualifications, experience, case certificate
in case of SC/ST etc.

He should also furnish at the time of interview the
full details/particulars, as per the proforma enclosed herewith,
which should be got certified by the respective controlling
officers under whom presently he is working.

'No request for postponement of the date/time of interview
will be entertained.

Asstt Personnel Officer

To
Shri Kuldip Rai
S/o Ismi Rai
(Through R & M Cell, NER)

o

W%
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Annexure=9

Government of India
Department of Atomic Energy
Atomic Minerals Pivision

1-10-153~156
Begumpet
Hyderabad-500 016
0 ey

No. AMD=1/24/94-Admn.IV. Degember 7, 1994

Sub : Interview for the post of Mali 'A’

With reference to your application for the post of
Mali 'A' youf are requested to report to the Assistant
Personnel Officer,_Admn. v, amb Complex, Begumpet, Hyderabad-'
500 016, on 01.11.1994 (Tuesdayy at 10.00 AM for interview

for section to the post of Mali'A'.

TA is admissible for candidates from outstations in
respect of Casual “abours for the hourneys in excess of
initial 250 Kms. on each of the outward and return journeys
wherever train service is not there ordinary bus fafe will
be paid. You are required to bring all original certificates
in support of Education Qualifications/Date of Birth/Caste
Certificate (in case of SC/ST) and produce at the time of

interview.
Sd/- Illegible 10.10.94

Shri Kuldip Rai (5042)
Casual Labour

Through RD,NER

AMD, Shillong

.
ety
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CALL LETTER

Annexure-10 ygg?

Government of India
Department of Atomic Energy
Atomic Minerals Pivision

aMD Complex,
Begumpet,
Hyderabad-16

ot by 10498

Sub : Trade Test/Inverview for the post of TRADESMAN=-A
(Plumbing) in A.M.D.

With reference to your application for the post of

TRADESMAN-A (Plumbing), you are requested to report to the
Assistant Personnel Officer, Administration-IV, AMD,Hyderabad

3

for Trade Test/Interview as per the programme given below :

Date . Time Subject Venue for interview

- 02/08/1995 0930hrs. TRADE TEST ATOMIC MINERALS DIVISION

1-10-153-156, BEGUMPET

HYDERABAD=-500016
0240£/1995 1400 hrs., INTERVIEW
2. Deleted with
3. You are required to bring/you all original ceritifi-

cates in support of Academic/Technical qualifications, Date
of Birth, Caste, Experience etc. In cas you fail to bring ,
the required certificates, you will not be allowed to appear

for the Trade Test/Interview.

4, TA is admissible to appear for the trade test/Inter=-
view in respect of regular employees without halting allow-
ance. Casual labourers will be eligible for T.A. for the
journeys in excess of initial 250 kmas. on each of the

outward and return Journey.

S No request for postponement of the date of trade testy
interview ill be entertained under any circums&ances. '

Sd/- KKK Singh 14.7.1995
Assistant Personnel Officer
To
Shri Nandan Shan, Casual Labourer

~ Through : RD, NE®, aAMD, Shillong
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Goverument of Indin
Depertment of Atomle Energy

Anushakti Thawvnn,
Ce3.V, Marg,-
Munbail - 400 039

p;-1/|(u)/w1~uuu/nu ' Jamaory 29, 1996
i AL LV T o |
Subject: Regulntion of paid weekly ofi
, - ' .. for ernpual ladonrers, i !

.- s e+ 9

Tt hns boaen hranght -be g nott e of dlds Topurtpnrnt
© Lhot vemo of the units nre nat folloving the puidelinen
Somed by Lhe hoporiment of Porvennal & Mredintng in Lhe
mo b Lur of rogaleblon of prid veckly off to the oanusi
bt ot e ungeeed by vneloun untbng. DET vido dta 0.M...0.
APNA/2 /)5 mb, (U) 04 bod duky 12, 1994, hus olovified ot .
ftem % Lheretun thint sinve the tacllity of paid weekly nff
In ndminnivle pfter 6 dave af nontimioun vork, this weuld
aulo by admlagiblo Lo eboual employees working 5 days in n
week in oftices observing a fiva doy week, In other vards,

nFicos obaorving, a five doy weelk Would not have to give a
. bald weekly off, _ s '

53

“2, In thim context, 1t is noted thot some of the

" Admlaintrative Offices of this Depnrtment observing o § day
week are emploving cesual lrbourors during the intervoning
‘holldrys ond/nr for n 6th day, though 1t is & olnsed holidoy,
Junt to allow them the paid weekly off on the Tih day. This
system pasaes on unintended wrges to the crsual labourers ‘
not only for the 6D day (1.e, a holiday) but almo entitles -
Sthem Lo oo poid holidoy, The vory idea of a orguald lnabourer
Fe thnt ha Ly hired oily when needed ond to the extent neaoded

Stnd TE A unt o regular rand ccntinuous empliyment.~Depend1ng

< on need, n ergunl labourer should be hired fer n epecified
humber of days at a time ond red an, g tontinuing bosils,

.0 A]l?bbq Aﬂminigbrnit%n lbﬂdb df;unitélnrn therefore,
Ctequested to keap |

: n view-thd‘nbove,clarificetion while engagin;
vunsunt-lphourery, ° : : : '

vﬁ.‘ :All'Dny and Account:
clalmn nre reguleted vty
of indla's instructi

0n8 on the subject issued from time to
_time‘ .
‘,~m -
5. This iasues ith the.npproval of the Competent Luthority,
OQ o

8d/-
. (P.x.m,  rurup)
Under Socretary to the gevt, or Indla




